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allowed it. So yours is no point of order; there
is no point of order in what you have said.

SHRI BHUPESH GUPTA: | am not asking
you to disallow it. You have not understood it.
(Interruptions). 1 am not at all questioning
whether you should allow Mr. Abid Ali to say
the thing he wanted to say; or not. It is for you
to decide.

(Interruptions).

THE DEPUTY CHAIRMAN: Order, order,
I have already given my ruling. So there is no
other point.

SHRI BHUPESH GUPTA: Why do you
come to the question of ruling. I must point
out, Madam, that what you said rather startled
me, that you will not allow anything to be
said about the Presidential election. | want to
know under which rule, Madam, you say that
because | think common sense also demands
it. You may say certain things and you may
advise us. We may listen to your advice. But
it is strange that you should give a ruling here
about a discussion on a matter of very vital
State importance, of public importance. If
there are divergent views, let them be
expressed. What is the harm? If you think
certain things should not be said, you may
advise us accordingly and leave it to us whe-
ther we listen to your advice or not, rather
than say this thing. If this kind of a ruling is to
take place then | do not know where we will
be. It will be far from being a ruling.

THE DEPUTY CHAIRMAN: What is it
that you want to say, Mr. Chagla?

THE LEADER OF THE HOUSE (SHRI
M. C. CHAGLA): Madam, | was only saying
that you have given your ruling and so let us
get on with the business for the day.

THE DEPUTY CHAIRMAN: Yes. This is
an extraneous matter and, therefore, this
should not be taken up on the floor of the
House.
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SHRI ABID ALI: Then may t raise it this
afternoon? If you will please allow it | shall
be very thankful to you.

THE DEPUTY CHAIRMAN: We pass on
to *he next item on the Order Paper—the
Finance Bill.

THE FINANCE BILL, 1967—conrd.

SHRI BANKA BEHARY DAS (Orissa):
Madam Deputy Chairman, when we are
considering an” discussing this Finance Bill |
am constrained to say that during these
twenty years of Congres; rule the economic
and fiscal affairs ot We country have been so
managed that the country has been pushed to
the brink of economic disaster. Madam,
without going into various aspects of the
fiscal policy of the Government | want to
point out to you and to the hon. Members of
this House thjat up rtill now, though we have
been living in what is called an era of planned
economic growth, no income and price policy
has been evolved by the Government. You
know that they were all wedded to planning.
But planning does not mean how to collect
the taxes and how to expend them. Planning
also means giving directions to expenditure,
to the effect of that expenditure on the
economic and social fabric of the country and
also the distribution of the national product
that is generated in the course of planning.
For all these things , definite income and
price policy has to be evolved by the
Government of the day.

[THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) in the Chair.]

I am sorry to say that for the past twenty
years and, although fifteen years of planning
have elapsed in the meantime, the Government
has not been able to make up its mind as to
what should be the income and | price policy
for this country.
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[Shri Banka Behary Das.] Sir, first
coming to the question of prices | want to
say that the way planning has been
conducted in this country has itself given
rise to inflation and there is no stability of
price leve's of essential goods in the
country. The prices of these articles have
gone up and this has created bad
economic situation in the country. | am
here asking the hon. Minister in charge to
tell me whether he can say that in his
Department the cost structure of various
essential goods has been analysed and
whether a relation between the cost of
production of essential goods in the
country and the retail prices of those
goods has been fairly established. I am
sure and | know that up till now the
Government of the day has not given any
attention to the study of this matter as a
result of which the prices have gon. up
and we have been the victims of anti-
social  trading activities of the
monopo'ists of the land. Therefore, | want
to submit here that before we evolve an
income and price policy, the Government
must be determined to see that stability in
price levels is achieved in his country.

Finance

In this connection, without going into
details | will just point out one aspect of
the matter that vitally affects certain
sections of society and that will show the
behaviour of a public sector industry. |
will give one example. The price paid by
the public at Barauni and round about that
area for petroleum produced at Barauni
Refinery is Rs. 836.52 p. per kilo litre.
But the Calcutta consumer of the same
petroleum pays only Rs. 768.68p. per kilo
litre. So the consumer at Calcutta pays
much less price for the petroleum than the
local consumer pays for it though the
actual production is taking place in tha',
refinery only. This Is the result of
incoherent, incongruous and whimsical
policy of treating the ports as pricing
points. The three inland refineries will
produce more than 7 million tonnes of
products every year
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and not to treat them as pricing points
does show the muddle-head-edness of
those who run the Government and
squeeze the consumer and the taxpayers.
This sort of wrong and idiotic policies
have resulted in such a situation that
while there is idle capacity in the country
for the production of kerosene, we have to
pay from our precious foreign exchange
tor imported kerosene. Even the price of
foreign kerosene varies greatly at ports.
Although | have given the example of
petrol which is being produced in the
public sector industry, if you go and
analyse the cost of production and the
retail prices of all the essential goods in
the country, beginning from sugar, tex-
tiles and other things, you will come to th,
conclusion that there is absolutely no
relation between the cost of production
and the retail prices of these goods. |
submit that not only has a happy relation
to be established but we have to see that
the price line is also jtabilised in the case
of most essential goods and even reduced
if required by slashing down the excise
duties on those commodities.

Without going any further into tlris
question because | have spoken about this
on other occasions, | want to refer now to
the income aspect of the matter. Only on
the basis of a stable price level, the
income policy of a government can be
directed in a planned way. Otherwise the
demand of the Government servants for
higher dearness allowances and of the
working classes and other fixed income
groups for higher incomes will go on
cutting at the very root of the State
exchequer and will create a condition for
overdrafts on the Reserve Bank. However
much the Finance Minister may caution
and warn the Chief Ministers or the
Finance Ministers of the States, the way
the federal structure is being run and the
way avocations of taxes are made in this
country, the State exchequers have to
work under strained circum-
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stances and they have always to suffer under
the impact of the expenditure of the
Government of India. In this process because
of these expenditures, the richer sections of
society and the anti-social traders will take
advantage of the situation of economic flux in
the country and will grow richer.

1 PM

The depressed sections of .the society will
be poorer and poorer day by day. Only a
sound incomes policy will create conditions
of economic growth and ever rising national
product which will be diverted in a planned
manner to augment the capital resources of
the country of ours and to raise the real
income of the depressed sections of the
society.

In this connection | may refer to the
question of wages of the working class of
India. As one of the official documents
show, because of the rise in price level and
lack of an incomes policy during the First
Five Year P?an the real income of the
working class of India did rise to a
certain extent but during the Second
Five Year Plan despite the fact that there was
a growth in the economy the real income
was to a greater extent stabilised—it did not
go up—nbut during the Third Five Year Plan
in spite of rise in wages in certain sectors of
society the real income of the working class
has gone down. | am not speaking from
my own memory; I am quoting the
Government reports to show that not only
because of rise in prices but because of a lack
of policy on incomes we have come to such
a situation that the richer sections of the
society who are in a privileged position are
taking full advantage of the economic
growth  of the country whatever might be
the quantum of that growth. That is why |
want to impress upon the Finance Minister
that if a judicious and sound economic policy
is not followed in the future very soon even
despite  our planning we are not going
to help in the growth of the country.

In this connection | also want  to refer to the
question of taxes and debts. On other
occasions | have referred to these things but
again | want to emphasise that when the
Minister comes up with the regular Budget he
should see that in certain sections, at least on
essential commodities, the excise duties are
lowered so that at least the consumers of the
country are not allowed to suffer as they are
suffering now. I know there is a great
pressure on the Finance Minister from the
side of the industrialists of the country to
lower the income-tax and corporate tax. |
can point out to the Minister how in spite of all
this we have seen that in this country 75 big
business families have grown rich and are
controlling about half the paid-up capital of
the non-banking industries of this country.
(Time -hell rings). Sir, without referring further

to this matter | want to say that the tax
structure should be overhauled i» such a
way that the big business houses like the

Birlas—about which we have referred in this
House and we are going to have a  discussion
next time—and others disintegrate and the
economy is run on a socialist pattern.  Sir, the
fiscal and the economic policy should also take
note of the question of debts.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Das, it is time to wind

up.

SHRI BANKA BEHARY DAS: We know
recently that the authorities of the
International Monetary Fund have clear?y
said that they are also greatly concerned about
the indebtedness of the developing countries
like India and unless we take care to manage
our affairs in such a way and live within our
means, and spend whatever loans we contract
in such a way that the production of the
country goes up, we will be heading for an
economic collapse. The fiscal and economic
policy has resulted, on
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[Shri Banka Behary Das.] the one
hand, in the creation of industrial empires
tending to cast their shadows over|
political and social values and, on the
other hand of crores of people leading a
sub-human standard of life, dying inch
by inch, during these twenty years of

Congress rule.

With these words | would request the
hon. Minister to overhaul the fiscal
structure of this country in such a way
that our aspirations for an egalitarian
society Is achieved and in that process
ensur, that a sound prices and incomes
policy is evolved the country.

Thank you.
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SHRI NIREN GHOSH (West Bengal): Mr.

Vice-Chairman, | tender no apology for
returning to a topical subject because in
today's press we see that the Prime Minister
has given & statement that in order to arrive
at an agreement over the Presidential and
Vice-Presidential election, the Opposition
should not have announced their candidature

first. | say that the way the thing has been put
by the Prime Minister . . .

o Wi WE qT : AR FATHT
ATET TAT Mg AT v A RIIFA F1
T ET 7% | IAERT AT 431 f7ar gA-
fad wrR TeAed FATE

SHRI NIREN GHOSH: ... to some extent
is a distortion of truth. Please sit down.

SHRI SHEEL BHADRA YAJEE: You are
not the Chair. On a point of information, | am
asking the Chair. You cannot order me.
(Interruption). We are not Fascists. You
claim to be socialists. At least become
pseudo-socialists.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): He is speaking <sn the
Finance Bill.

SHRI NIREN GHOSH: Sir, it is a known
fact that the Opposition from the very first
expressed a desire to arrive at some sort of . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): | may tell you that your time
is fifteen minutes. So,
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you can adjust whatever you want t» speak.

SHRI NIREN GHOSH: That means till
1.30. We tried to arrive at some sort of agreed
settlement, but the Congress was not prepared
to arrive at any sort of consensus on this pro-
position. Without going into the history of it,
it is this. They thought first that the
Opposition could never agree on a name.
When they found that the Opposition had
agreed on a name, then they thought perhaps
the candidates suggested by them would never
agree to contest the election. Ultimately when
it was found that the candidate himself, Mr. K.
Subba Rao, announced that he was ready to
contest, they got furious. Without any sort of
trying to have a discussion On the subject,
they deliberately avoided any discussion and
announced their candidature. It is known, and
it was quite on the cards, let me tell you, that
the Opposition was agreeable to a
compromise formula and it was known to the
Prime Minister and the leader of the Congress
Party, Mr. Kamaraj, yesterday, i.e., Dr. Zakir
Husain be accepted as President and Shri K.
Subba Rao be accepted as Vice-President.
This was conveyed to the Congress in ways it
could be in the course of the negotiations. It
was known to them. But they deliberately
avoided coming to any compromise and
announced their candidature and have gone in
for a contest. | am sorry that the Congress
Party has taken this attitude, without quite
realising the chain reaction, the serious
political complications they are going to
introduce into the Indian body-politic, by
adopting this arrogant, adamant attitude. They
are trying to have everything their way
without any regard for the Opposition. If there
is a contest for the posts of President and
Vice-President; the responsibility squarely lies
on the shoulders of the Congress Party and the
fact must be known to the people and the
country at large. That is the position in which
we are. | can only say that the more the
Congress Party persists in this course, the
more they
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are damaging the image of the Congress
Party in the country and | wish godspeed o
the Congress in their ill-chosen course.

I touch on another point. It is this. Recently
a book has come into our possession, with a
foreword written by Pandit Sunderlal, a close
associate of Pandit Jawaharlal Nehru. He had
talks with Pandit Jawaharlal Nehru. He had
talks with Sheikh Abdullah. We have it on his
authority that a compromise solution was
worked out over the question of Kashmir and
the details were worked out. Sheikh Abdullah
and Pandit Nehru agreed. Then, Sheikh
Abdullah was sent to Rawalpindi in order to
gel; Pakistan's consent to their part in the
scheme of things. He says that President Ayub
Khan agreed to tjie solution. He was prepared
to come' to Delhi to discuss the matter with
Pandit Nehru. So it seems a solution was
hammered out over the Kashmir question, and
Pandit Sunderlal says that just at that time
Pandit Jawaharlal Nehru died under suspicious
circumstances. He has used the words
"suspicious circumstances". He has made a
dangerous allegation that the entire thing has
fallen through; the Government of India
reversed their policy with the death of Pandit
Jawaharlal Nehru and all those things have
gone. | just menioned this in passing. We will
be seized of this problem on and off in the
future. | get this opportunity to put on record

that such a thing has come to our notice.

Then | come to the Bill. We can--not agree
with this sort of Finance Bill which is against
the interests of the country. The Finance
Minister, Shri Morarji Desai, draws a circum-
ference of his own and asks everyone of us
including the different States to fall in line and
move within that circumference. But the
question arises whether it is not a fact that
because of the black money the price line is
not held. It is Rs. 300 crores of evasion of
taxes each year; for 15 years it is Rs. 4,500
crores. How to get at thai? Why not
demonetise 440 RS—3.
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and force them to disgorge the entire hoard so
that the price level irlay immediately come

down? You are not doing that.  That is one
thing.
Secondly, as regards the Centre-State

relations, practically there is no avenue open to
a State from which they can draw, which they
can utilise in order to make more resources
except to enhance the rate of sales tax and tax
the vast mass of the poor people. That is the
only thing that has been left to them. That is a
position that has become quite untenable, and
we say to the Government, whether Government
likes it or not, that the peoples of the different
States will fight and will go on fighting for
more powers and the widest possible autonomy
in the financial sphere as well, or the
Government must find resources so that they
can undertake and fulfil their obligations
without denying every opportunity to them and
just blackmailing and asking them not to
overdraw or make overdrafts on the Reserve
Bank. But what are you doing? You have a
printing machinery and you are printing money
and resorting to deficit financing. Is it not
overdraft? You are doing that. You are trying to
blackmail the States in order to fall into a
pattern. This is not going to take place. Nobody
is going to be i taken in by your words, and the
peoples of the States will go on fighting for
more financial powers so that they can fulfil and
meet their obligations to the people.

Then, is it not a fact that you are not in a
position to restore the exchange value, the
previous exchange value of the rupee wi'hout
the consent of the International Monetary
Fund? If that is so, then your sovereignty over
your fiscal measures, over your financial
policies, over your rupee, that is gone. You
are just in the hands of the I.M.F. which is an
organisation of the U.S.A. So a country which
has not the freedom or the sovereignty to fix
the exchange value of its own monetary
standard is no
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[Shri Niren Ghosh]

free country at all, and it is a fact and | lay the
accusation and charge against the Government
that without their prior approval or consent
you can do nothing and under their thumb you
have devalued and you cannot revalue even if
you want to because you have surrendered
your sovereignty on this question. | also say
that as regards the foreign debts and
repayment, however much you may regale us
with fairy tales that import liberalisation will
take place, that some non-project aid will
come, this and that, nothing is going to help
you because just now you are borrowing in
order to pay a part of your previous
borrowings, the previous debts you have
incurred, for the servicing of the debt
payments. That is, a man who has got into the
mire, in trying to get out of it, goes more into
the mire and sinks deep into it. So, what is the
way out? Cannot you have a moratorium on
foreign debt payments for ten years at least so
that we can have, India can have, breathing
space? Is it possible or not? Every country
worth the salt will resort to this.

THE MINISTER OF STATE iN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): We are negotiating for the rephasing
of the loans.

SHRI NIREN GHOSH: You have given
the red signal of bankruptcy and ask for time.
At least put a moratorium on foreign debt
payments for a decade, ten years. If not, have
the courage or guts to write it off altogether.
Some countries even do that.

SHRI K. C. PANT: It needs a certain
element of dishonesty, not guts.

SHRI NIREN GHOSH: | see. Another
thing | would like to bring out. In a recent
survey of the Reserve Bank it has been
brought to light that almost 60 to 70 per cent
of the working capital of the private sector
companies comes from external sources, 60
to 70 per cent working capital, 1 do not say
equity capital.  If equity
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capital is Rs. 5 lakhs, for workii capital the
company requires at least Rs. 20 lakhs.  But
60 to 70 per cent comes from  external
sources, that means from foreign sources.
That means the private sector is completely-
tagged on to the foreign interests; let alone the
public sector, the debt burdens and all that, our
so-called private sector on  which  our
friend, Shr Babubhai Chinai, waxes eloquent
and the Federation and the Chambers of
Commerce and Industry wax eloquent,, they
talk of tax reduction and all that, let them
disgorge these Rs. 4.500 crores. But
what about taxation? The entire rise in
taxation, aim 60 to 70 per cent has fallen on
the vast majority of the people; only a minor
fraction of 20 or 30 per cent has fallen on
the rich people. On that score they have
avoided taxes to the tune of Rs. 4,500 crores;
that is the black money in circulation to
boost the spiralling rise in prices. So | say that
even the so-called private sector is now passing
into the hands of the foreigners, behind our
back, and we are not even kept informed of
those things, and this Government is trotting on
and off the so-called childish theory that it
is trying to build an independent
economy, a self-generating economy that
will go on to the take-off stage. But it has got
down to a take down stage; we will never go
to the take-off stage. It has stepped down
and got stuck up in the mud and it will never

take off under your regime unless a
thorough break is made with your
policies.

As regards licensing, we will discuss that
thing. Only | want to seize this occasion to say
that only the big strata have been favoured.
Lakhs of entrepreneurs, middle, lower and
medium, have been denied any privilege in the
matter of licensing, in the matter of raw
materials, in the matter of foreign exchange,
everything. Da you think that all those small
capitalists are for ever going to toe your line? |
do not think so because their very existence is
at stake. For twenty years they have been
dancing to your
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tune. They are not going to do so for
ever. So take heed; at least rethink
and make a thorough break with the
reactionary  anti-national financial
policies that you are pursuing so long.
Thank you.

ot s qemw (gfarr)
qTEH FuvAT  wEred, § qrEy a6nad
@ o o ST JT FATe [HAT |ArEAr
g | "Iowe wEATOT ¥ A7 ®47 wY
& fr dfvr & qofew and
ar5w fafaezs arfear aga sedt wer-
ZIT FT FHAT FIA AAE | TEOR &
fam a7 7 # fir Sdme afam 240-
ﬁﬁ,mﬁm%ﬁﬁﬁa
¥ AT 3 oy ST Ho[T FTETAT |
gt AT i@ &t gewrT ar 78y v
fradme o 1 o AT AT
# o fafrer o av faoime
F% qE BT F A 4 % oA ez
FT AIET 51, T 1IN AT A &Y, T
fam srewy fafaee 1 wrezzT T
| 3% wTe Srgar 6 4 ey
fafee=z 5 arad sz a w9
frar & | wafs sévr afms 2
& o7 ST FrSET W A £, 4Ew
fafreew &% midiEer aw #9dr £,
Tg I AT AOFAT § | GHT TT
AR FL, FIF 9ga & apn & faei
¥ wrr & frowm arwd gy fafaeee
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W& ZeT g9aT J9 fFar 2 1 7w o=
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femaoras frarsmar g 1950-51
H 164 FE, 1954-55 7 172 F4%,
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FUT & 1 W 2| A1 F g9 9
T@AT AFAT © «We accept China's
Challenge’—Jawaharlal Nehru—
Publication  Division. zg qfes
FATZTATA AGE &1 GHAL &, A1 g9 aq
foar s 2,97 @7 feama &, oW S
gifergmdiz 14 79T, 1962 F1 g%
fomar qr s 71 s 2 gaa—
“This House notes with deep re-
gret that, in spite of the uniform
gestures of goodwill and friendship
by India towards the People’s Gov-
ernment of China on the basis of
recognition of each other's indepen-
dence, non-aggression and npon-
interference, and peaceful co-
existence, China has betrayed this
goodwill and friendship and the
principles of Panchsheel which had
been agreed to between the two
countries and has committed aggres-
sion and initiated a massive invasion
of India by her armed forces.”

7z 77 fretege 57 o fgem 2 10 "W
or Fgar 32—

“With hope and faith, this House
affirms the firm resolve of the
Indian people to drive out the
aggressor from the sacred soil of
India, however long and hard the
struggle may be”

77 feoieqma 14 799@T, 1962 F1
mifeamiz # o gwr | Wg 1962 ¥
ZAT AT, W 1967 AT AT § | TE
Aqaifeas guTdr AT T FT G
& wafw @z 51 uw fagrd foe foda
TTaT T @ g ? F Az ad f¥
AT A AT AT FC T F FHIL TATH 97
20 g AT 22 FACHTAT #1997,
FHF TEIT § gAY A i arferdt
41—y #Y fawrear & ar @y 7
7z wifemmdz & Fwa<i 1 ar faar ar,
# ar 39 @y arfagrEge &1 G Tgt
qr, w7 FA uF femEAer F 6
T foereres a1 |=vwE a9 o F
EIEC U 15 U- S U RO ES R E £
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[T ST AT |
T @R, 9= 7 BEw 07 o =y
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AT AL FF AG A THAT, AT
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IR A4 HY WIS AT AT &l
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St At T fawg ¥ o
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# 7T wga 1 famwa ¥ gz 7o
= fF 89 97 AT g w@of,
IR AT aAvg 3 | @wE 97
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& qIHA 9T AT F AT THAT AT T E,
agl & Fawl fAeea & ary §—
ardt & qarfearw wew forrwd o7 7
StaT4 3 | aga-aga qfwar |

SHRI G. P. SOMASUNDARAM
{Madras): Mr. Vice-Chairman, Sir, 1
am very proud to tell the House that
throughout India, Madras State where
the DMK Party rules is a State which
cleared the overdraft within twenty
days of assuming office, I think that
this will attract the atention of the
Finance Minister because several
States have not paid their overdraft,
My leader, Thiru Annadurai, the Chief
Minister of Madras, very clearly stated
that the Centire should not stand in
the way of the Siate Government's
efforts to improve the lot of the
people. He said that if Delhi did
make any such attempi, he would not
hesitate to expose it.

We have got so many States in the
Union. The States should be given
more powers, The residuary powers
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that are to go to the States are not given to the
States. Unfortunately, these powers are
enjoyed by the Central Government itself.

I think that relations between the States and
the Central Government are cordially
maintained and established without any
grouse from any quarter of this country,
irrespective of  the  fact  whether it
is a non-Congress Government or
a Congress Government. Sir, we
have  seen the papers that the
Chief Ministers are  demanding thai the
increase  in the  dearness allowance of
their employees should be borne by the
Centre. | think that it is a justifiable demand.
After all, it is due to the economic and fiscal
policies of the  Indian  Government that
prices have shot up.  The responsibility for
the economic health of the country is
constitutionally  and otherwise squarely on
the shoulders of the Centre.  So when price-
spiralling goes up unchecked, it is but fair that
they should bear the rise in the dearness
allowance which is a concomitant evil of
the price rise.

SHRI K. C. PANT: Mr. Vice-Chairman, Sir
I have listened with great attention to the
debate that has just taken place and | have
tried to benefit from it. But before | go on to
discuss the points that have been made in the
debate, may I, with your permission, associate
myself with the sentiments expressed in this
House earlier today when the Prime Minister
and friends opposite paid their well-deserved
tributes to our distinguished Chairman.

Sir | would like to thank all the
»

hon'ble Members who have participated in this
debate. But | would particularly like to thank
those who have spoken on financial matters. |
know that this is a Finance Bill which merely
seeks to continue the present tax rates, and
there is nothing new in it Therefore, it is
perhaps natural that the attention of the
hon'ble Members, some of them at least, who
spoke should have strayed to other subjects of
greater current interest.

in
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While | shall accept the various suggestions
that have been made for consideration | shall,
in the course of my reply, try to touch upon
some of the other points that were raised
which do not have a direct bearing on the
Finance Bill.

Mr. Vice-Chairman, first of all, let me say
that the Government does share the concern
of the House in regard to the various aspects
of the present economic situation which are
causing a measure of anxiety. For instance,
several Members in the House expressed
concern over the rising prices. Some
Members referred to the possible waste of
public funds. Some referred to the inadequacy
of return in public sector enterprises. Some
referred to the food difficulties and the need
for this country to continue to rely on imports
to feed itself, and even those who did not refer
to this aspect of the situation, | am sure, had it
in their mind.

Then, the question of under-utilisation of
the installed capacity in industry was raised.
Sir, all these matters are receiving the
attention of the Government and the
Government will have to devise a multi-
pronged attack on all these problems. | hope
when the regular Budget comes up next
month in this House and the other House, a
fuller picture will be available on the
Government's approach to all these problems.

At this stage may | only say that the present
economic difficulties are, if not the direct
result, at least have been greatly influenced
and are very largely the product of two
important factors. One is the fact that
this country has had an unprecedented
succession  of  droughts which  have
seriously affected food production. And
the other is the fact that in the course of the last
five years this country has been through two
wars which 'i has necessitated a much larger
outlay on Defence. ~ When the outlay on i
Defence was increased, and a refer-l ence
was made to this a moment ago | by my
revered friend, Shri Jagat
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Narainji, at that stage there was a discussion
in the country and ir Parliament as to whether
this country could bear the burden of Defence
and development simultaneously. Well, Sir,
foiii country decided to go ahead with firs
developmental activity while bearing the
extra burden of Defence, and thfi people of
this country responded magnificently to this
challenge, and we! have been able, in spite of
the enormous stresses and strains that were
created in the economy, to carry on witi our
basic developmental projects an well as to
find the necessary resources for Defence.

Finance

Sir, ii.i the present situation | agree with
Shri Banka Behary Das that we have reached
a point where we have to aim at a reasonable
stability of pricfs. One cannot speak in terms
of absclutu stability. But unless we have reas
ma ble stability of prices, it will be difficult to
create conditions in which we can ensure the
smooth progress of our economy without
inflation.

Sir, while we discussed the difficulties with
which we were faced, and rightly so, | think
we should not forget that the last twenty years
have seen a transformation of the economic
situation in this country in its widest sense.
Forgetting the immediate difficulties, if we
look back over the years we find considerable
progress in various directions. Whether it is
power, whether it is transport, whether it is
irrigation, whether it is education, whether it is
the control of disease., whether it is the
increase in the longevity of our countrymen
and so on, there has been progress. We
canno?, be satisfied with it; we feel that in
many directions, it should have been more;
but we cannot also ignore the fact that there
has been progress. The infra-structure that is
necessary for further industrial growth has
been built up to a very large extent, and | do
not agree with the hon. Member who said that
we are receding from the stage of take-off. We
have created an infra-structure  which
will
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enable us to take off in a relatively short time,
provided we can get over some of the
bottlenecks. In machine-building industry, for
instance, this country has made remarkable
progress in the course of the last few years. |
do not want to go into the details, but whether
it is in the manufacture of power-plants or
machine tools or railway equipment, this
country has forged ahead and is now in a
position, in fact, to export many of these sop-
histicated items to foreign countries and is, in
fact, doing so—and in some cases, to
advanced countries, to developed countries
also.

Mr. Vice-Chairman, my hon. friend Mr.

Dahyabhai Patel—I am sorry he is not here
now—objected to the extra expenditure on
import of food. Well, 1 wish he would tell us

how one can escape the necessity at this stage.
So far as agriculture goes— and he made a
passing reference to it—I can assure him that
the Government is propagating the use of varie-
ties of improved seeds all over the country.
He referred to Taichung rice. | can assure
him that Taichung rice is being propagated all
over the country wherever irrigation facilities
are available. In fact, the whole thrust of
the present agriculture policy is to concentrate
on providing all the necessary facilities in
those areas where agricultural production can
be stepped up most rapidly. In the past, the
resources were somewhat dispersed.  In some
places where there was irrigation,  fertilisers
were in shortsupply and in some places
where fertilisers were available, seeds were in
short supply. Now there is a concerted attempt
to make available all the elements that go into
agricultural production, at the same place, so
that in combination they can help to
increase agricultural production rapidly.
This is the so-called "Package Programme"
approach and it is certainly  producing
results.  In the matter of agriculture, we have
to concentrate on intensive agriculture and on
getting more production out of the same area
because we do not have much surplus area to
bring under the
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plough. And in this respect, Govern ment has
laid considerable emphasis on minor
irrigation.  Sir, the House knows the
Government's policy in these matters which
have come up in other debates. | do not want
to repeat what has been said here by my
colleagues. But broadly speaking,
Government wants to reduce the dependence
on food imports progressively and to attain
self-sufficiency in the matter of food as early
as possible. And may | say that whereas the
present economic situation and the food
situation look difficult—and they are
difficult—on account of these two droughts
and bad harvests, it is equally true that if we
have a few good harvests, the picture would
suddenly assume a bright look because we are
dependent in these matters on the harvests?

Finance

Now, Mr. Vice-Chairman, broadly
speaking, there are three points on which we
have to concentrate. One is to increase our
food supplies, that is, agricultural production.
The other is to increase our industrial produc-
tion for which more liberal imports are being
made available to priority industries. | do not
agree with my hon. friend Mr. Ghosh when he
says that imports cannot be liberalised
because of the repayments of debts. As a
matter of fact, this recent credit that has been
announced in respect of non-project aid does
not include the re-scheduling of debts and,
therefore, liberalisation of imports can take
place within the ambit of the aid that has been
announced. The third thing is that we have to
bring about a measure of fiscal and monetary
discipline. This is absolutely essential and in
this matter the co-operation of the States is
of vital importance.

Now, Mr. Vice-Chairman, | should like to
come to some of the points that were raised
by hon. Members in the course of the debate.
Shri Mitra referred to the fact that there was
some discrepancy between the figures eof
landed cost for foodgrains and the sale price
and the subsidy given by the Government.
I have checked
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those figures and I find that the landed cost is
approximately Rs. 59 to Rs. 60 per quintal,
the issue price is Rs. 55 per quintal and the
Government has to give a subsidy of Rs. 12
per quintal. I am sure there is some confusion
in the figures that have got into Mr. Mitra's
hands.

Then, Sir, Mr. Mitra raised the point of
under-utilisation of capacity and he referred
to a figure of 50 per cent under-utilisation. i
do not think that the figure of 50 per cent
applies to each and every industry. But the
fact remains that there is under-utilisation and
one of the factors was, until recently, the
shortage of imported raw materials and
components. | have already referred to the
liberal import policy to get over this
difficulty. Another factor was the lack of ade-
quate demand for the products of some of the
industries. This shortage of demand arose in
part because of the Government's conscious
efforts to curtail investments with a view to
checking the rise in prices and in part to the
rise in the prices of food and the resulting rise
in the prices of other commodities. Now this
is one aspect. On the other hand, there is a
considerable demand for basic consumer
goods and the demand has outstripped supply
in certain cases. So we have this peculiar
situation where, on the one hand, we have a
low demand which is affecting industrial
production, and on the other hand, we have a
high demand for the basic consumer goods
which is leading to high prices and which is
creating so many difficulties. And when
1 referred to the need for financial
discipline, 1 did so keeping all these
factors in mind.

Now, Sir, the Chief Ministers are meeting in
Delhi and they are discussing various matters
concerning food and finances with the
Central Government, and | hope that many of
these aspects will be tackled to the
satisfaction of all concerned at thesp
meetings. Shri Bhandari sug

2 P.M. gested that Sales Tax should

be replaced by Excise Duties.
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This matter has come up in this House only a
short while ago and it has been dealt with and
I would only briefly like to put before him the
perdnent facts. Firstly, the Sales Tax, as he
very well knows, is a State subject. So that
part of the Sales Tax we need not discuss at
all. The other is the Central Sales Tax. Even
that, while it falls within the Central sphere of
taxation, is related to the levy of local Sales
Tax by the States on the commodities. There
is link between the two. Anyway the basic
idea behind the suggestion was explored in
1957 and the Sales Tax was in fact replaced
by Excise Duty in the case of certain
commodities.

SHRI BANKA BEHARY DAS: Four
commodities.

SHRI K. C. PANT: Yes. You do not want
me to go into this list?

SHRI BANKA BEHARY DAS: Why do
you not extend it to other commodities?

SHRI K. C. PANT: | am coming to that, in
1959 at a meeting of the Chief Ministers of
States a Committee of certain Chief Ministers
was appointed under the chairmanship of Dr.
B. C. Roy with the idea of examining .he
possibility of extending the scheme of
replacement of Sales Tax by Excise Duty. |
am sorry to say that ultimately in view of the
opposition from the States the scheme was
dropped. In fact the Central Government had
suggested a list of 9 items where this could be
done but the States objected and it was
dropped. Again the matter was examined in
1963. The State Finance Ministers Conference
met in 1963 and again the Sta'es objected. So
it had to be dropped. So really speaking it is
the Central Government which is helpless in
the matter. So long as the States strenuously
object to the idea, it is very difficult to do
anything in the matter unless all the States
agree to It.
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SHRI SUNDAR SINGH BHAN-DARI
(Rajasthan): What about the-Central Sales
Tax?

SHRI K. C. PANT: | have told you that the
Cen ral Sales Tax is linked. If a commodity is
not taxed in the-State, it cannot be taxed by
the Centre. There is relationship there.
Therefore, he willing cooperation of all the
States is absolutely essential before we can do
anything.

M IPEE Fow@R (TAT)
Aq MU' T Fgr e o &1 vaH
S Hh TETE

SHRI K. C. PANT: May | say that my
respect for Shri Dahyabhai Patel comes in the
way of my taking note of these frivolous
remarks.

SHRI DAHYABHAI V. PATEL; It is not
frivolous. | said in all seriousness and
supported by what | said.

SHRI K. C. PANT: He is frivolous even
when he is serious. Shri Bhandari referred to
the overdrafts of the States and the fact that the
Centre was trying to withdraw the overdraft
facilities suddenly. | agree with him that it
would be advisable-and it should be the object
of the Centre and the States to work unitedly in
this matter. It is something which concerns
both and both should try to accept certain
financial discipline in the interests of the larger
good of the country but I would also request
him to view this matter in its entirety and not in
the context of States versus Centre. When
overdrafts are given to the States, uli-mately
those overdrafts are paid for by the Centre.
Otherwise the States' ways and means position
is affected and, therefore, ultimately it adds to
the deficit of the Centre. Shri Bhandari rightly
laid great stress on fiscal discipline, on the
need to strengthen the rupee, on the need to
bring down the prices, etc. If he really feels
fhat these matters must be dealt with
immediately and cannot be put off to some
future date, then certain consequential  steps
are necessary and;
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[Shri K. C. Pant.] one such step is that the
Centre should not go on having larger and
larger deficits, that the Budget must be
balanced and that the States should not pass
on their deficits to the Centre. If he accepts
the need for this and if he accepts that it
should be done quickly, then surely this pro-
cess cannot be very gradual. That is the only
difficulty.

st g fag woerdt . ow a1
arage ¥ fawg # owaw 77 foi
forar myr & 5 st #8 A &
T2 FT AF WAL TG g7 | T A
& AT ¥ arr ggfa #1 @ FId gA
ww fax ot F1¢ d9aaa A7 wew
FTARA AATAT HTF & |

SHRI K. C. PANT: It is easy to face
something that is pleasant because one
gradually ge:s used to it but if it is something
unpleasant, then sometimes there is need to
show that you mean business. Otherwise the
other party tends to go on in the old ways.
This matter of overdraft is not a new one. For
years and years the Centre and the States have
discussed it, they have sat round the table and
promises have been made to the Centre that
this will not recur and yet it has kept on. Here
I would agree with Mr. Patel that it is a
merry-go-round and it has been going on in
the same old way. Now something has got to
be done and the need for discipline is so
overriding at the moment that this step had to
be taken but my appeal to friends opposite
would be to take an overall view of the
problem and to advise their States also to
exercise greater discipline in fiscal and
financial matters.

Then comes the performance of the public
sector undertakings. This is a point which is
raised in almost every Budget Debate. This was
raised here by Shri Patel and Shri Bhuwalka and
I was a Member of the Public Undertakings
Committee and am conscious of the fact that
many of the public undertakings have not
given the |

results expected of them. On the other hand |
have also come across various undertakings
which have' done rather well. | can cite the
Hindustan Machine Tools which is a well-
known example and there is the Indian
Telephone Industries. | can name other
examples. Even the steel plant at Bhilai has
done rather well and even the others have
come up to i their rated capacity in production.
This year because of fall in demand, there has
been a certain setback in production but by
and large they have come up to the rated
capacity and so the picture is not uniformly ...

SHRI DAHYABHAI V. PATEL:
What about the rated profits?

SHRI K. C. PANT: In regard to profits,
some of them are rather good and some others
are not so good, but there is scope for
improvement. There is no getting round that
basic fact that there is room for improvement.
There is scope for improvement and there is
need to tackle this problem in a way so that
we get from these public sector undertakings
the returns that the exchequer deserves.
Having sunk so much money into these
undertakings we shall certainly do our best to
see that this happens as quickly as possible.
But | do feel, and | would appeal to all
sections of the House not to take a partisan
view of this matter, of the public sec'or
undertakings. They are national undertakings
and crores and crores of rupees have gone
into these from the nation's fund, and our
approach, | feel, should always be to see that
these undertakings produce the results that are
expected of them, and not tc. go on criticising
them as something which is inherently
incapable of producing results. | do not agree
that there is anything inherently wrong with
these undertakings. Some ol them have very
long gestation periods, and some others have
had various other difficulties in the initial
stages, but gradually they are coming into
their own, and with proper encouragement
from Parliament which, | think,
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they deserve, they shall come into their
own much quicker.

Finance

Now, Mr. Vice-Chairman, Shri Jagat
Narain referred to the fact and he asked me
two pointed questions, and the first was
whether the Prime Minister had agreed to
become the arbitrator in the matter of Chandi-
garh. Now as far as | know, there has been no
new development in this regard since the Sant
broke his fast. At that time both the then
Chief Ministers had approached the Prime
Minister and requested her to agree to
become the arbitrator and as far as | know,
that is where the position stands. Nothing new
has happened there. | don't see his point when
he says that she cannot become the arbitrator
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can the Prime Minister become the arbitrator?

SHRI K. C. PANT: Shri Dahyabhai Patel
has infected Shri Jagat Narain.

SHRI DAHYABHAI V. PATEL:
That is why he sits behind me.

SHRI K. C. PANT: Then the second
question he asked was about the increase in
the Defence Budget, and the failure of the
Government to fulfil the pledge which was
taken in Parliament, and he read out that
pledge the last part of which said, "however
long and hard the struggle may be". He will
realise that no time limit has been set to that
pledge. And so that pledge ‘holds, and
"however long and hard the struggle may be",
that pledge will hold, and we shall fulfil that
pledge when the time comes.
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SHRI JAGAT NARAIN: When will that
time .come?

SHRI K. C. PANT: Then the hon. Member
from Madras—I am sorry | do not know his
name. . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Somasundaram.

SHRI K. C. PANT: Now, Sir, he referred
to one fact, which | have to take notice of. He
said that constitutionally it is the Centre's res-
ponsibility to meet the DA. liabilities of the
States. | would respectfully differ from him.
It is up to the States to pay their employees
any remuneration they like, any dearness
allowance they like. They are completely free
in the matter, but they have to find their own
resources for it, and within those resources
they have absolutely untrammelled freedom.

SHRI DAHYABHAI V. PATEL: He
means that you are responsible because your
policy has caused the prevailing high prices.
If your policy had not caused the high prices,
they would not have held you responsible.
That is what he means.

SHRI K. C. PANT: "Constitutional
responsibility” he said. | have only checked
him on that.

SHRI BANKA BEHARY DAS: Moral
responsibility.

SHRI JAGAT NARAIN: It
morality also.

is good

SHRI K. C. PANT: Let us not talk of
morality here. It is a dangerous subject.

Then Shri Jagat Narain referred to the fact
that the Cabinet here should have been
smaller ag it is a very large Cabinet. Well, |
took the trouble of checking up on the figures
for Orissa, and I find that while the erstwhile
Congress Government had seven Cabinet
Members, the present non-Congress Gov-
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eminent, which takes its inspiration from Shri
Dahyabhai Patel, has ten Cabinet Members. |
need hardly comment on that, Sir.

Finance

Now coming to the reference by Shri
Banka Behary Das to the need for an income-
price policy, 1 agree with him that this is a
vital subject, a subject of great importance
and that we have to devote our attention to it,
and he will be glad to know— I think he
probably knows it—that a steering group of
experts was set up to go into this question of a
price, wage and income policy, and it has
submitted a report to the Government.

SHRI BANKA BEHARY DAS: Why the
Government sits tight over it then?

SHRI K. C. PANT: The report is being
considered by the Government. It is not so
easy, you will pl°ase appreciate. You have
yourself given some aspects of this
problem. And it is , problem with immense
ramifications and with immense implica-
tions, and to have a practical incomes and
price policy is not an easy matter.
Even in England, where this  was
attempted and where this has  been
carried through with a large measure of
success, there have been great difficulties,
which  you probably know about.  So the
report is being considered by the Govern-
ment, and more than that | cannot say at this
stage except that, whatever view the
Government  might of this problem, or of
this suggestion, ultimately it is a question of
agreement among the various sections of
the community to accept certain disciplines.
It is ultimately the realisation that the present
spiral of costs and wages chasing each other
and then the prices and wage, chasing each
other up the spiral has got to be broken, and
price stability has got to be restored, and
this,' I am afraid, requires a certain measure
of discipline from all sections of the |
community, and it requires  agree-
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ment among them. So this, at any rate, is a
vital element, and sooner rather than later we
must decide about this policy.

Now | would like to assure Shri Dahyabhai
Patel, who raised the question of demolition
of the Western Court, that it is not being
demolished, and my colleague, the Minister
for Works, Housing and Supply, had said
here in reply to a question that it was not
being demolished and he assured this House
that as many Members as used to live in the
Western Court rooms would continue to live
there seven now.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): To be precise, 53 rooms.

SHRI K. C. PANT: | thank you Sir, for
giving me this information which I did not
have. I hope it will satisfy Shri Dahyabhai
Patel.

Then Shri Dahyabhai Patel talked about
bulges and bursts *'d so on, at the Centre. |
think that what he ivas trying to say wa, that
he hoped that the Government at the  Centre
would fall in the manner it has fallen in U.P.

Now, Sir, the Opposition las come to very
hard days if it looked to Congressmen
crossing the ioor in order that the

Government night fall. | had thought
that 1 healthy practice in democracy was 'or
the Opposition to build itself up ;o that it
could replace the other >arty. But it
has fallen on very lad days when it looks
forward to his kind of activity on the part of
Congressmen, and tries to silently
ncourage it and, well, even if that lappens,
we would have the  satis-action of seeing
Mr. Dahyabhai Patel itting next to Mr.
Bhupesh Gupta. i.nd that is no small
satisfaction. It ias been seen in some of the
States. Sut to se. them sitting together in he
Treasury Benches here would be new
experience for all of us. Now, s | was
listening to the debate, |
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[Shri K. C. Pant.]

felt that the danger of this happening is
receding, because | found that
revolutionaries like Shri Bhupesh Gupta,
Shri Niren Ghosh, and others are now
talking in terms of consensuses. But
consensus is tho very anti-thesis of a
revolutionary, and even Mr_ Rajnarain, |
think, referred to the consensus that had
emerged from among the Opp'osition
parties. Since when do revolutionaries
subscribe to consensuses? And if they
have been tamed to this extent, th-n | am
tempted to feel that the Congress
Government will remain with greater
stability.

SHRI SHEEL BHADRA YAJEE:
They are counter-revolutionaries.

SHRI K. C. PANT: Sir, Shri Bhupesh
Gupta and Shri Rajnarain referred at
some length to the selection of
candidates by the Congress for the
Presidentship and Vice-Presidentship_

= TEEY (IFT 939)  AE

BIST FTAATS & falr IAR AT WTH

SHRI K. C. PANT: They said that this is
. hational question and should not be
made a party question arid that they were
in favour of a unanimous decision. Sir, |
quite agree. It is very much preferable
that these questions should be d™alt with
not as party questions but as national
questions and unanimous decisions are
attempted to be arrived at. 1 should like
to assure them that the Congress and the
Government were very keen that a
national consensus should emerge in the
matter. Even before the last elections,
when the Congress held sway over most
t>f the states— all the States
practically—and at the Centre, and had
an overwhelming position in the political
life of the countrv, the Congress, | think
it can be said with fairness, took a
national view of these national questions
and tried to find  national  solutions
to
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them. Yesterday Shri Bhupesh Gupta
referred to the fact that the lato Prime
Minister, Jawaharial Nehru, sounded the
Opposition leaders in 1962 on the names
he had in mind for the Presidentship and
the  Vice-Presidentship. That was
certainly in response to this desire to find
national solutions to these national
questions. And if one looks at the
ultimate selection of the current
President and Vice-President, it will be
seen that both are national figures in
every sense of the term. No one can
accuse them of having loyalties that are
confined to any one party or group.
Therefore, national solutions have been
found in the past and we would have
welcome any national solution being
found in the choice of candidates for
these high offices.

st AT | FHH 4T AT FERT
FAT A9, TH FIGAT FT qrOT 27 )
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SHRI RAINARAIN: | may tell you
what Shri Kamaraj told me today.

SHRI K. C. PANT: Yesterday refer-
ence was made to this matter.  So (|
have only expresed my own persi views,
that consensus should be fou I think there
is nothing objectionable in what | have
said.

s TISATI B TS o7 FT
¥ O WS AL & Aq 9 AT

gaa T )

SHRI K. C. PANT: | would re-

question
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St TR 7 917 {5 S
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SHRI K. C, PANT: Let me have my
I would request my hon. {riend
who is a senior Member to let me

4T F SARTAT F |

sdy.
have my say.

s TEATCAT © 98 HIATTE T
g |

SHRI K. C. PANT: Sir, | would like to
make it clear that one particular matter has
been referred to, namely, that the Prime
Minister made a commitment to the
Opposition leaders to accept their choice. That
is not correct. She did not commit herself. She
certainly met them and requested them to let
her know their choice. But there was no
commitment that automatically that choice
would be accepted. The main point here is
this. While it is a matter for gratification that
the Opposition parties could agree on two
names, in this regard, the point is that these
names were given publicity in the Press be-
fore tho Congress Party was given any time to
consider this matter or their consensus
obtained. So this is the central point, really.
My hon. friend Shri Bhupesh Gupta said
vesterday that the Congress party had not been
reasonable in this matter. But even he
conceded that the Prime Minister's approach
was both reasonable and flexible. These are
his very words, that the Prime Minister's ap-
proach was both reasonable and flexible. If the
Prima Minister's approach was reasonable
according to Mr. Gupta, then | cannot
understand why he should not have gone to
the Prime Minister with those two names and
given her time to consider them, to consult her
colleagues and to con-
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sider those two names before announcing
them in the Press. That | do not understand. If
there was so much desire for a common
consensus— and we all share that desire—
surely the methodology for obtaining that
common consensus was to have full and
frank consultations before the matter went to
the Press. After the matter went to the Press
which naturally created difficulties, you
created conditions in which it became much
more difficult to view this whole question
from the angle of consensus. This is so
obvious.

SHRI S. S. MARISWAMY (Madras): The
trouble with the Prime Minister is that she is
depending on the Congress President who is
not for any agreed solution.

SHRI K. C. PANT: We in the Congress
are not accustomed to a single-man rule and
we have no dictatorship in our party. We do
arrive at decisions after consultations. After
consultations we arrive at certain decisions
and we are not ashamed of that.

SHRI S. S. MARISWAMY; Is it so? It is
news to me.

SHRI K. C. PANT: Sir, this is the main
point. If consensus was desired, the obvious
thing would have been for the Opposition
parties to really give the Congress a serious
chance to consider their candidate before an-
nouncing it to the Press to get even a "No"
from the Congress before announcing it to the
Press. It is not fair to announce it to the Press
and then to come forward and say "We have
made a unanimous choice and now it is up to
you to accept it". That is not the way to go
about for getting consensus.

| believe the Prime Minister has written to
Mr. Masani in this regard and she has
expressed her unhappi-n"ss and her surprise
that the Opposition should have decided to
publicise it in the Press without giving the
Congress a chance to consider such an
important proposal. That i the crux
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[Shri K. C. Pant.] of the matter, this
publication. Onesided unanimity can hardly
be expected to promote consensus.

Finance

Leaving aside this aspect of the matter |
would go right to the heart of the matter. |
would like even now to appeal to my friends
of the Opposition to weigh very carefully
the consequences of their decision to force a
contest. | would certainly do it because they
will have to answer certain questions before
our people and before the country.  The first
of thase questions is this. Why did they feel it
necessary to contest the candidates set up by the
Congress?  This is a question  which they
have to answer. Once Dr.
Radhakrishnan | had removed himself from
the contest, the obvious and logical  choice
was Dr. Zakir Husain. It is ;0 obvious that
they will have to  answer this question as to
why they preferred not to do the obvious thing
and to go right out of their wa, and bring
into the field somebody who was not in the
field. | have nothing against him. | have the
greatest respect for him.

SHRI S. S. MARISWAMY: On a point
of order, Sir. Is it absolutely necessary for
the hon. Minister to dwell peisonalities in
high offices and who are aspiring to high
offices?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Mariswamy, vou were
not here yesterday. You should have raised
the point yesterday. So there is no point of
order now. At this stage there is no point of
order.

SHRI S. S. MARISWAMY: Is it at all
useful?

SHRI K. C. PANT: Sir, the point is Dr.
Zakir Husain is the Vice-President and his
claims for the Presidentship should not be
brushed aside unless there are compelling
grounds for brushing aside those claims.
That is a question that they will have to
answer. They may not if they feel
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uncomfortable. They may not UV refer to
it.  But they have to answe that question
put by the country. It is not a mattar
between me and my hon. friends sitting
opposite.  V should they feel
uncomfortable?

Sir, Dr. Zakir Husain has been paic rich
tributes by this House.

THE VICE-CHAIRMAN (SHRI M P.
BHARGAVA): Mr. Pant, may | tell y'ou
that you have taken 50 minutes? Ho,, much
longer are you going to take?

SHRI K. C. PANT: I shall hurry up now.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Please be brief.

sl AT A, 77 e
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SHRI K. C. PANT: I need not refer to tlie
personal qualities of Dr. Zakir Husain. That
is not necessary and it would 2 embarrassing
to do so in this discussion. | need only say
that everybody acknowledges that he has
lent grace, distinction and dignity to the
office he occupies just now and nobody
really questions his credentials to the
Presidentship, no one that |
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know of. If there is anybody | at any rate do
not know about it. The only thing that I can
perhaps suspect is that there are some
political parties opposite who may object to
his being a Muslim. (Interruptions). It is
possible. I do not know. But it is possible and
I have been very careful in formulating it.
But, Sir, others, | hope, are not motivated by
this at all. One is constrained to say this
because yesterday my hon. friend, Shri
Bhupesh Gupta, made a remark. He said that
he was not sure if all Congressmen would
vote for Dr. Zakir Husain. | am sorry he is not
here today. | would have liked to ask him
what exactly he meant by this. Is it that the
Opposition or Mr. Bhupesh Gupta himself
has some scherci2 to lure away
Congressmen?

SHRI SHEEL BHADRA YAJEE: He was
inciting Congressmen not to vote.

SHRI K. C. PANT: Or is it that he suspects
that among Congressmen some will not vote
for him because he is a Muslim? | want to
understand what is at the back of his mind
when he said that some Congressmen would
not vote for Dr. Zakir Husain. If the latter was
the case, then it was nothing but insidious
communal propaganda and | am very sorry. |
feel that this would be the very negation of
our concept of secularism in which the
Congress believes and which is a part of our
Constitution and 1 would tell Shri Bhupesh
Gupta that it would be very dangerous to
make political capital by playing upon
suspected communal susceptibilities and
sentiments. It would be very dangerous thing.
So | can assure my hon. friends opposite that
every Congress Member will vote for Dr
Zakir Husain and will be proud to vote for
him and for Shri Giri and | would still appeal
to hon. friends opposite, in view of all that |
have said, ultimately to reconsider and to veer
round to Dr. Zakir Husain in the name of
justice and fairplay in public life if not
anything else.
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Now, may | say a word without referring
to the Opposition parties?

of i fawegwTe wenEE |

(wox wi3wr) : weRfaT gor !

SHRI K. C. PANT: May | say that 11
would be very difficult to justify opposition
to Dr. Zakir Husain under tha circumstances
which are prevailing in the country today? It
would only create an impression in the coun-

try that a ; member of the minority
.community who is now .

it famragwre weensw Stefem
sy & ardaT = fE

SHRI K C. PANT: | have heard a lot
yesterday.

it fasrergmTe waeTe S\t
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SHRI K. C. PANT: Why are you feeling

uncomfortable about this? | cannot
understand.
S} TRATOAW 0% #1 A9 &
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SHRI K. C. PANT: | cannot understand
the feeling of discomfovt, why are you
feeling uncomfortable?

it fawergwTe waTeTerst dreiea
Fvhe Ag1 & & i T9v ¥ 9 W wen
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9T TEAT AT F 3 6T 09 TS T84 &1
TET :rawm' FTd 8| )
THE VICE-CHAIRMAN: (SHRI M. P.

BHARGAVA): You have said a lot on this
subject.

SHRI K. C. PANT: | shall conclude by
saying that thi; would also creatc-a bad
impression abroad and | would



3309 Finance

[Shri K. C. Pant] leave it at that. I the
end may | merely say that | hope that even at
this late stage it would be possible to avoid a
contast and +'o, all of us to agree? And | am
encouraged in this by the remarks of Shri
Niren Ghosh who said that the Opposition
was prepared to accept Dr. Zakir Husain pro-
vided something else was there. If we leave
out the provided part, it means that there is
no intrinsic objection on the part of the
Opposition to Dr. Zakir Husain. In that casj
why are they forcing a contest? Is it a matter
of bargain? If Dr. Zakir Husain is acceptable
according to Shri Niren Ghosh as President |
cannot see the idea of their forcing a contest
against a candidata who is acceptable to
them. Do they want to bargain for the Vice-
Presidentship | cannot understand this point
of view. | would appeal to hon. Members
opposite that even now it is not too late. Wo
should try to get together and | hope they can
ultimately veer round to our point of view
and be motivated more by justice and fairplay
in public life than anything else.

SHRI SUNDAR SINGH BHAN-DARI:
But you have chosen a very wrong platform
for this purpose.

SHRI K. C. PANT: I have not chosen it; it
was chosen for me yesterday.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You try to finish; you have
taken nearly an hour.

SHRI K. C. PANT: You will appreciate
this is a Finance Bill. A larg2 area was
covered and it would be disrespectful to this
House if I did not cover all the points.

SHRI SHEEL BHADRA YAIJEE: You
have not said anything about nationalisation
of ths banks.

SHRI K. C. PANT: Ido not want to k«
much more time. | understand

[RAJYA SABHA] Bill, 1967

3310

you want to get on with the business. May |
just refer very briefly . ..

SHRI BHUPESH GUPTA (West Bengal):
Sir, he has said, hotch-potch. Why does he r-
fer to this thing as holch-potch?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): He has not said that; don't
put words into his mouth.

SHRI K. C. PANT: | want to refer very
briefly to certain allegations made yesterday
by my hon. friend, Shri Rajnarain, regarding
the Prime Minister. | would like to say two
things. The first is that it is not . . .
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SHRI RAINARAIN: All right, 1 will
allow it.

SHRI K. C. PANT: The difficulty is if
| said nothing about the charges levelled
by Mr. Rajnarain .

SHRI RAJNARAIN: Don't be a
loudspeaker of the Prime Minister.

SHRI K. C. PANT: ... it would be
disrespectful to him. He has made
certain charges. He occupies a certain
place in the public life of this country
and if in the reply | were to ignore these
.charges, | think it would be a matter of
disrespect to him.

H TWEREW ;9T St & sarar
fedwr fgg ot o=t @y & 1| AT
STET AT g1 G4l g | 48 74 §
feam fag ga €

SHRI K. C. PANT: As a member of
the Government once a man .

SHRI RAIJNARAIN: All right; go on.

SHRI K. C. PANT: Shri Rajnarain is
an eminent man in the public life of this
country. He makes some charges and if i
do not take notice of those charges |
would be offending him. Therefore, | do
not want to be disrespectful to him. So
when | take notice of the charges that he
makes | thought he would be happy.

= TRAIAT g &, wEd |

SHRI K. C. PANT; First of all |
would like to ask him whether alle-
gations can be made in the House
without prior notice to the person
concerned. That is the rule here.

440 RSD—4.
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Don't

SHRI K. C. PANT: That is the rule.
Now that he talks of digression | would
say .

SHRI BHUPESH GUPTA: On a point
of order. There is no such rule in the
House.

SHRI K. C. PANT: That is not a point
of order.

SHRI BHUPESH GUPTA: Why do
you say that? | will take it from the
Chair.

SHRI K. C. PANT: | have no doubt
about it that you will take it from the
Chair.

SHRI BHUPESH GUPTA: There is no
rule whatsoever. If i see a Minister is
committing a theft can | not come here
and say that he is committing a theft?

S TAACAN ;T AT qEH AT
anaeat § o w flt ara & gwet
qeFTe STAFTS g AT qafaw § &7
BT W IAHT TG § IHT A HT G !
SHRI BHUPESH GUPTA: Did Shri

Gulzarilal Nanda issue a prior notice to
you when he made that statement?

(Interruptions)

SHRI K. C. PANT: | merely refer

to this in order to put certain facts before
the House and to convey those facts to
Shri Rajnarain because he had raised
those points. The first is about land. The
land purchased by the .

SHRI RAIJNARAIN: The first is the sable
coat presented by the Russian

Government. §v7 G E J15 § F HIE
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T\

SHRI K. C. PANT: I shall give certain
facts.
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SHRI RAIJNARAIN: What about the
sabl, coat?

SHRI BHUPESH GUPTA: The order
can be changed, but do not say first.

SHRI K. C. PANT: The order can be
changed. The purpose why | have
brought this matter forward is to show
that at least on some of the facts the
gentleman might have informed him
incorrectly and, therefore, from all the
Information that we have received he had
been guided by the inaccuracy of facts.
The fact that | have obtained, after
enquiry, is that the land purchased by the
Prime Minister was paid for partly by her
and partly by her late and distinguished
husband, Shri Feroz, Gandhi. It is
entirely false to suggest or insinuate that
anyone else paid for this land. That is so
far as the land goes.

S THERATCAN : FE BT AL 7
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SHRI K. C. PANT: The second thing

Is the station wagon was purchased and

paid ™ by Shrimati Gandhi's father, our

late and revered leader, Jawaharlal
Nehru
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SHRI K. C. PANT: | am giving these
facts in order to show that Shri Rajnaraln
with the best of intentions may have
brought these matters for-
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ward in the House, but his informant
may not have informed him correctly.
On the basis of facts, if | can controvert
him, | hope he will then regard the
information that he has received, in the
light of the facts that 1 have
controverted, as incorrect. The third is, it
is entirely incorrect that any Ambassador
car was purchased for official use by the
present Prime Minister. These are the
three facts. And now, with regard to

! TRAATCAA : FAEF TG AT
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That is the point you made yesterday.
Now, regarding the diamond necklace,
Shri  Rajnarain said that there was
discrepancy between her statements in
the two separate Houses. She had made a
statement in the other House which he
has probably seen. In effect, what sh, said
is this that the diamond necklace was
presented to her by the King of Saudi
Avrabia, that it waa never in her custody,
that she saw it and after that it was kept
by somebody, she did not even know
who had it and ultimately it was sent to
the Finance Ministry.
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House was committed by the Prime
Minister because she made different
versions about thig particular thing.

Finance

SHRI RAINARAIN: Yes, Sir.

SHRI K. C. PANT: So, it is with
regard to that that | have made this
statement and | hope that | have clarified
it. 1 am very careful wher, he is
concerned.

SHRI RAINARAIN: You Are giving
information about this.

SHRI K. C. PANT: | try to be very,
very careful. If, as 1 have said, these
facts are incorrect, 1 would only hope

SHRI RAJNARAIN: What about the
sable coat?

SHRI K. C. PANT: . . . that a
gentleman like Shri Rajnarain, for whom
I have great respect .

St TSN ¢ S, G AT
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SHRI K. C. PANT: Again, Sir, |
would not offend Shri Rajnarain by
replying to all the points. He wants the
Prime Minister to reply some points and
I must leave some points for her also.

The only thing | would say in the end
is that Shri Rajnarain whom | have
known since childhood and for whom |
have a great deal of affection and
respect, has enormous vitality and
energy and if this energy and vitality
could be utilised .

SHRI RAIJNARAIN; In a constructive
MNay-SHRI K. C. PANT: .. for
purposes which he himself has recog-
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nised, it would do this country an
enormous lot of good. Now, he parti-
cipated hi the Finance Bill and | am glad
that he had so much to contribute to it,
but it is a pity that his mind was diverted
and he entirely concentrated on matters
which were extraneous to the Finance
Bill. I hope that so long as | am in this
Ministry he will be good enough to give
m, a more helpful exposure to his mind.
May, I, in the end, say .

SHRI BHUPESH GUPTA: What
about Bird and Company?

SHRI K. C. PANT: Regarding Bird
and Company, we are looking into the
matter. The Government suo motu can
look into certain matters.

SHRI
explain?

BHUPESH GUPTA: May |

SHRI K. C. PANT: We have referred
this matter to the Law Ministry and we
are seeking their opinion on this. The
matter has not been closed. We are
looking into it.

Sir, | realise that this was not the
occasion for a long speech. | realise that
I have transgressed the limits of your
patience and perhaps the patience of the
House, but in view of the wide range of
matters that wer, raised, | had no choice
and seek your indulgence.

Thank you.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The question is:

"That the Bill to continue for the
financial year 1967-68 the existing
rates of income-tax with certain
modifications and the existing rates of
annuity deposits and to provide for the
continuance of certain commitments
under the General Agreement on
Tariffs and Trade and the
discontinuance of the duty on salt for
the said year, as passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): We shall now take .up the
clause by clause consideration of the Bill.

Clauses 2 to 5 were added to the Bill.

Clause 1, the Enacting Formula and ihe
Title were added to the Bill.

SHRI K. C. PANT: Sir, | beg to move:
"That the Bill be returned."”
The question was proposed.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Dahyabhai and others,
please be brief.

SHRI DAHYABHAI V. PATEL: Sir, |
will not take much time of the House. |
tried very much to confine myself to the
Finance Bill during the First Reading and
spoke mainly on financial matters. It was
thereafter perhaps the discussion went on
to several other matters. | am glad the hon.
Minister has made an effort to reply and, in
doing so, he has practically admitted that the
same merry-go-round run is going on.
Well, if he admits this, he should have no
reason to object to the  Opposition coming
together or for some Members crossing the
floor.  Crossing the floor is a recognised
procedure that happens in a democracy. It
is a pity that more of it has not happened in
this country and that is why we have had
predominance or dominance of one-Party-
rule for twenty years. If facts are taken into
account, you will find that many of us who
have literally crossed the floor belonged to
the Congress Party before, when the
Congress Party was fighting for
freedom. Therefore, it is possible that some
of us saw wisdom early and some  of them
may see it late after the elections. They
may change their mind and cross the floor.
The hon. Minister should not very much
object to that. | understand how he feels
when it happened in his own home-province.

[THE VICE-CHAIRMAN (SHRI M. RTITH-
NASWAMY) in the Chair.]

That I can understand.
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SHRi N. PATRA (Orissa). That is two-
way traffic.

SHRI DAHYABHAI V. PATEL: There is
no objection to a two-way traffic. | am not
objecting to it.

SHRI BHUPESH GUPTA: You are not
objecting to his crossing the floor.

SHRI DAHYABHAI V. PATEL: At this
stage | felt that the hon. Minister's speech, the
way in which he tried to twist what happened
a little earlier to support his party's candidate
for the Presidentship, was not exactly very
right. This reminds me of what happened
soon after we gained independence. It is a
known fact, it is a fact of history that th, first
Prime Minister, Shri Jawaharlal Nehni,
wanted my present leader, Shri Raja-
gopalachari, to become the first President,
and it is also a well known fact that many
others felt otherwise.

SHRI SHEEL BHADRA YAJEE: You
were in the Congress then .

SHRI DAHYABHAI V. PATEL; | hope
those who do not understand very much
will not interrupt. It is a historical fact that
there were consultations and during the
consultations Prime  Minister Jawaharlal
Nehru was advised not to canvass openly for
any one because, in case the candidate
sponsored by the Prime Minister was not
elected, even though the Congress Party
remained in power because of Its I1*ge
majority, Prime Minister Jawaharlal Nehru
being a true democrat would have to give up
his place as Prime Minister. History is
repeating Itself. A candidate has been
sponsored by the Prime Minister, of course,
supported by her supporters, but what
happens if that candidate loses? The Prime
Minister ~ will  remember that the Prime
Minister will also have to resign even though
the Congress Party has a majority. That is the
true democratic tradition. May 1, Sir, draw
the attention of this House to this fact?
Sir, elections are a normal part of
democracy and should not be avoided. It
is true that in certain cases if it is possible to
arrive at unanimity, it is welcome,
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[Shri Dahyabhai V. Patel.] but not
arriving at unanimity is no offence.’ On
the contrary election is the essential part
of democracy. How else does one test
the will of the people? In this country
fortunately— thanks to Gandhiji and the
way in which he laid the foundations of
freedom and democracy—we have a
democracy. We do not have a single
paper on which all the offices are voted
for as happens in some places. That is a
different type of democracy. To that we
are not used, and we hope that we will
never have to go to that situation.
Therefore, | do not think this election is
anything wrong. On the contrary an
election brings education to the people.
Every election particularly in this
country, where literacy and education are
so low, brings enlightenment, education.
If we cannot give them education in the
sense of educating them in the  three
R's, public consciousness is aroused—
their  right to vote, what this country Is,
why they have to vote, and so on. If only
these things are put before them, this
country would make greater progress. |
would repeat that if the party in
power had heeded the right advice that
was given to them to vacate office at least
three months before the election, they
would not have been sitting there even
with this precarious majority because the
verdict of the people is very clear; the
people have voted them out of office, not
to office, much more so with hall of the
States now outside, i was waiting
patiently to hear what the hon. Minister
had to say about how they are going to
treat the States, particularly their demands
for tackling the main problem of food. |
am afraid | did not see much light in the
answer.

SHRI K. C. PANT: You were not
here.

SHRI DAHYABHAI V. PATEL: |
am sorry if 1 was a little late.

May | also say that we would have
liked to have seen the Finance Minister
at least for a short while in this House
during the discussion of th«
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Finance Bill? | know he has many added
responsibilities since he is now the Deputy
Prim, Minister. But the Prime Minister I
in this country now and hence the Deputy
Prime Minister could have honoured this
House also-with Ms presence for a little
while; perhaps by a few words also, as to-
what his policy in some of these important
matters is going to be. Not that | mean to
say that the Minister who is piloting the
Finance Bill has not done it ably. | am sure
he has done it equally well and we have no
reason to take any offence at the manner in
which he has done it. I hope he will
always continue to treat the House in the
manner in which he has done.  We may
disagree on many matters; that always
happens, but one would have liked to see
that in the new order the Finance Minister
and the Deputy Prime Minister was going to
give as much attention to this House as
he does to the other House.

SHRI BHUPESH GUPTA;  Sir, |
would not have spoken but for the
reference that was made to me. Now that
I am on my feet i shall say a few words.
First of all I never made this kind of
suggestion prophetically  that a
Congressman will vote against the
Congress candidate. All | said was: How
do you know that they are going to vote
according to your will?  Because you
know very well from the elections that
your men had worked against your
candidates.  That has been helpful to
us. | know, for example, in Andhra your
Congress people were saying after the
motor car accident to Mr.
Sanjivayya that Mr. Sanjivayya had
become blind and it was no use voting for
him.  That kind of thing has been
said. Your Mr. Yajee you put up as a
Rajya Sabha candidate from the Bihar
Assembly and it is well known that many
Congressmen did not vote for him.

SHRI P. C. MITRA (Bihar): Many
members of other parties also did not |
follow their party mandate.
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SHRI BHUPESH GUPTA,; If you are
so happy and confident, all to the good.
I only struck a note of warning. Who
am | to keep track of your elastic
cpnscience? | am not the man for it.

Finance

I am glad that the Minister has said
that the case of Bird and Company is
not closed. But he should have been a
little more expansive on the subject.
Why was this order passed at all on the
last day of the Minister in office? We
naturally ask for his explanation. The
whole thing is suspicious. | demand;
therefore, an enquiry into this matter.

With regard to the Presidential
election, | wish the young Minister had
not spoken in the vein in which he
poke. He can give expression to his
views but it sounded much more like
canvassing, and it is not good either for
me or for him to canvass for our
respective candidates on the floor of the
House. He never meant it perhaps but it
sounded like that. That should be
avoided here. But it is now a political
contest I must say. It is a political
contest between the nominee of the
Congress Party, a one-party nominee . . .

SHRI DAHYABHAI
Kitchen Cabinet.

V. PATEL:

SHRI BHUPESH GUPTA: That is
your speciality. | did not have the
afternoon food also, so kitchen is not in
my mind very much. Whether it is a
kitchen Cabinet or garden Cabinet or
whatever it is, the fact remains that he is
a party candidate, and rightly or
wrongly some other parties have come
together and put up another candiate for
political considerations, just as for
political considerations they too have
put up a particular candiate. 3 F.m.
Now the whole thing has been shifted to
a pure and simple political level and if it
has been accentuated a; a political
conflict and content, | said yesterday—I
say it again— the responsibility rests
with the Congress Party for it.
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Now, si» our party is being accused of
joining with the Swatantra Party in this
Presidential contest, on this specific thing.
Well, if we had all joined the Congress,
then that would have been perfectly
logical—that is their charge. If Mr.
Dahyabhai Patel and | joined to resist
some of their evil methods, some of their
arrogance, then you speak of sin. You tell
my friend that he has committed a sin that
| also have committed a sin. (Inter-
ruptions) Here | say that it is not a sin.
But Mr. Vice-Chairman, | am very much
interested; | am rather amused by the
sudden love of tht Congress Party for
principles and other things. Here is Mr.
Debabrata Mookerjee sitting in this
House, an hon. Member, whom we
defeated in the first election. Immediately
after the election, he was appointed a
Judge of the Calcutta High Court. What
principle is this—may | know from the
hon. Minister or any Membe, of thi
House? No principle is involved. Traffic
was there from politics, after the defeat,
to the Bench. Now, we

[THE DEPUTY CHAIRMAN in the Chair.]
have opened another way of traffic, from
the Bench to politics. What is wrong
there? Both are there. Therefore do not try
to look as if you are Caesar's wife; and
that as far as the principles are concerned,
we are sinners. It i not so. Double-way
traffic has started. We propose to pay you
some of the coins back; we have been
given so many coins in all this period.
Some of them we want to give you back.
Accept them gracefully. Therefore, | do
maintain again and again that if it was still
possible for the Government, for the
ruling Congress Party, to come to an
understanding over this matter, we would
have been in a mood for understanding.
We were flexible; we were prepared to
consider any reasonable proposal also; we
were ready to make some proposal. It was
not acceptable to them. Janta* Mantar
Road must realise that the country is not
ruled by Jantar Mantar Road any more.
Realisation must dawn upon them first,
upon whoever is sitting there, that at
least nine
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aiaies toaay nave passed out 01 ine
domination of Jantar Mantar Road, that
the federal concept has come into
operation and that they shall make way,
come what may, the caravan *vili pass,
no matter how many animals may be
barking at certain other places.

SHRI DAHYABHAI V. PATEL:
What ig that animal barking?

SHRI BHUPESH GUPTA: Whatever
animal barks, let it bark.

Therefore, they must realise it. Well,
politically let us do it. It does not mean an
individual, the issue is not about any
individual today. The issue is about
principle. The issue is between the
Opposition, a big chunk of them, over a
single matter, and one party, the ruling
party, which has got less than 40 per cent
of the total votes and which has lost eight
States by one single stroke in the
(election. The issue is between the two . .

SHRIMATI YASHODA REDDY
(Andhra Pradesh). Madam ....

SHRI BHUPESH GUPTA: The lady
Member wants to get up. | very much
appreciate it, it is a privilege and a
pleasure to be followed by you. After all,
the prodigal daughter has come back
home. (Interruptions) Therefore, let us
not go into that. But | do again stress
here. Now the issue has shifted from a
moral plane to a political plane, from
what looked like en issue about
consensus to the arena of struggle
between the ruling party rejected by eight
States by an overwhelming majority of
the voters and by other parties who are in
control in isome of the States, also
representing the overwhelming majority
of voters. Let the country decide.

Now, here | should like to say one
thing because so many questions have
been asked. We do not want the President
to be anything more than a constitutional
head. That was “ur position at the time of
Dr. Rajendra Prasad, this remains our
position and this will continue to remain
our posi-
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tion. But the President has a moral
authority. It must be invoked when the
interests of the nation and the masses
demand it. Therefore, | would like to see
a President at the Rashtra-pathi Bhavan
who, if the Government advises him to
do something anti-national like the
devaluation or the imposition of the
Proclamation or similar other things
curtailing the democratic rights of liberty
or striking at democracy or undermining
the federal aspect of the Constitution or
to go against the non-Congress
Government! in an unjust manner and if
the Prime Minister sends such an advice
to hmou would have the courage to tell
him, "Well, look here, Mr. Prime
Minister, you are asking me to undermine
the democracy in the name of the Consti-
tution. You are asking me to prostitute
my legal authority for your constitutional
authority for the sake of your party.
Choose one of these two courses. Either
accept my advice and modify your
decision or | will quit office." I never like
a President who would say, "I do not care
for Parliament." That would be the
beginning of dictatorship. Therefore, I lay
down the principle. After all, now the
time has come; it is for you it is for us. In
our Constitution there is a provision for
the impeachment of the President. And
let us declare that whoever the President
may be, if he goes against democracy, if
he goes against the fundamental interests
of the nation and takes the side of the
worst exploiting classes, then it will be
open to all the democrats, no matter
which party they belong to, no matter
who that President is, to invoke that
particular provision of the Constitution
and table a motion of impeachment. That
is our line. Therefore, it is quite clear as
far as that thing is concerned.

Madam Deputy Chairman, | should not
be misunderstood because some people
are telling as if we are preparing the
ground for dictatorship or some such
thing. We have been living under what
Mr. Setalvad called a constitutional
dictatorship. And these
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[Shri Bhupesh Gupta.] gentlemen
coming from the opposite side tell us that
hy the political choice that we have made
we are preparing for the evil day as if
they have all been angels sitting there.
Please do not take sides.

SHKIMATI YASHODA REDDY:
Madam Deputy Chairman, | am trying to
catch your eye.

SHRI BHUPESH GUPTA: You have
caught all our eyes.

SHRIMATI YASHODA REDDY:
After you, if the Chair allows me, | want
to speak, not with your permission, but
with the Chair's permission.

SHRI BHUPESH GUPTA: Why are
you concerned with a pair of eyes? So
many eyes are on you.

SHRIMATI YASHODA REDDY: |
am only concerned with the Chair's eyes,
not with anybody else's.

SHRI BHUPESH GUPTA: | know that
you never like my eyes. What can | do to
my eyes?

THE DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, firstly look at the Chair
and then you must be aware of the time
and be brief now.

SHRI BHUPESH GUPTA: | am
surprised at the lady trying to catch
another lady's eyes. Everything that the
Congress does is abnormal; nothing is
normal nowadays. Women are catching
women's eyes; men will catch men's eyes.
That is the situation to which we have
come. | can understand the intellectual
doldrums and other things. Wonderful
things, | say. But being a normal being, |
look at you and catch your eye.

Now, the position is this. As far as the
other aspect is concerned, he ha; replied
to some of the charges made by my hon.
friend, Mr. Rajnarain Well, | think it
should be done—whei charge are made,
no matter how oi by quoting a letter—the
Government
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should always reply.  We shall give them
this advice and we are giving this advice
to our  Ministers and friends that
whenever a charge  is made by
anybody, reply to that charge immediately.
Do not skip it. This is in public interest. |
hope that will be observed by all. | think
that is proper.  These things should be
cleared up. But one thing I should like to
say whether Mr. Rajnarain likes it or not.
This Mathai business | do not like. Mr.
M. O. Mathai's name comes up again and
again.  Cannot this Government enquire
from Mr. Mathai why and how he wrote
that letter when Miss Padmaja Naidu has
said that she has not received that letter?
Either he sent a letter or he did not send.
If he sent that letter, then the Postal
authorities are  responsible  for  not
delivering it to the Governor.

SHRI K. C. PANT: Mr. Rajnarain
should find out.

SHRI BHUPESH GUPTA: If the
Postal authorities are not responsible,
then the Minister in charge should explain
why the letter was not delivered. Now if
the letter has been delivered, obviously
somebody has delivered the letter. But we
take it that what the Governor says is
true. Anyhow, Madam Deputy Chairman,
I hope my friend, Mr. Rajnarain, will not
misunderstand me.

As for the charges, | am not interested
in the necklace or the mink coat or the
overcoat or whatever it is. | do not know
any such thing. But | do not like a former
officer of the Government of India, who
has been mentioned on the floor of the
House, going and meeting Members of
Parliament. | do not say that he has met
me. He has, perhaps, not met me, | do not
like his going and meeting Members of
Parliament, producing letters which he is
supposed to hav< written to some
Governor Of thing) like that. | do not like
such things Therefore, | think the
Governmen should examine in a proper
wa] Mr. Mathai.  They should know or
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what legal grounds they can examine him
because by the writing of the letter, | do
maintain, one gets the impression that it
has been written with a certain political
motivation; it has been written with a
malice; it has been written in the style oi a
pureand  simple  blackmailer.  The
language is one of a blackmailer. If that is
so, are we going to permit blackmailing
tactics by former officials of the Gov-
ernment of India, I should like to know. |
am told that he was at one time an
Assistant Secretary or some euch thing. Is
he getting his pension still, | should like
to know. If so. do | understand that the
Government of India pays pension to a
blackmailer? Well, the letter is patently in
the language of a blackmailer. It can be
sent to Chicago as a sort of good lessons
for blackmailers.

Madam, here | am not concerned
with the charges. | know blackmailers
also sometimes utilise certain  things
for their purpose. | am not concerned
with this matter. But how is it that the
letter, which was sent to the Governor,
this man has been circulating? The
presumption, therefore, follows that
he may not have written this letter at
all.  But the letter was written to Miss
Padmaja Naldu and he thought that the
name should be given in this manner
and circulated in order to add weight to
it. The whole matter calls for an
investigation.  Madam, | would like
to submit to the Government of India
that Mathai is  their creation. |
know how in the Tin Murti Marg this
Mathai was reared up year after year,
built up from a Personal Assistant into
an overlord in the Central
Secretariat here. And you will be
surprised, Madam Deputy Chairman,
that some officer has  even written
criticising me  for  criticising Mr.
Mathai here.  He says that  when
Mathai was in office, the 1.C.S. people
were put in their good place. Now the
I.C.S. people are ruling this country, he
writes, because Mr. Mathai is no more.
Am 1 to believe such a gangster who
writes like that? | have seen it with my
own eyes. He also
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says that because he is out of the Central
Secretariat, now the 1.C.S. people have
become all overlords and have got a free
run. When he was ™ the Central
Secretariat the 1.C.S. people were all
controlled. There should be a limit to this
sort of conceit and check.  Therefore, |
would  ask Mr. Rajnarain to examine the
charge properly himself. | will be with
him in castigating this Government.
(Time Bell rings). Of course, | am
never interested in character
assassination, but I am with him when he
makes certain  charges against the
Government. But as ' % this question is
concerned, | demand that the  Mathai
question should be reopened. The
entire record of Mr. Mathai should be
reopened. | pointed out in this House,
when | spoke of Mathai affairs many years
ago, how he was in liaison with the
Americans. | named certain Americans
also whom he was visiting there. |
also make it clear that he was in liaison
with the Birla family at that time.  (Time
Bell rings). | gave certain other facts
which should not be repeated. | also
pointed out in this House that when Mr.
Mathai was getting Rs. 1,800 a5 his
salary through the South Avenue post
office, he was sending out Rs. 5,000 or Rs.
6,000 per month.  When such a man is in
the picture, | will have to pursue it. This
Government | would like to fall any day.
That is not the question.  But | would not
like the Government to be treated in a
particular way that this man, Mathai,
wants to treat it.

Madam, everybody knows that this
man wanted nomination for the Lok
Sabha from Kerala. Everybody know,
how he is familiar with some high-ups.
But when the Congress High Command
did not give him nomination . . .

THE DEPUTY CHAIRMAN: There
are two other speakers. Please wind up.

SHRI BHUPESH GUPTA; Madam
1 Deputy Chairman, the charges should
be answered Bo natter who madt
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them. Forget that, and the fact of Mathai's
letter, since he ha, admitted having
written it to Miss Padmaja Naidu, that
must be considered. The style and
language of the letter, his presentation of
the whole thing and the arrogant style in
which the letter is written is peculiar.
Everybody to him is "Padmaja”, "Indira"
or some such thing. He does not say
"Mr." or "Mrs." or "Shri" or "Shrimati".
Well, | say this Congress Party sitting
there, they built up this man, and when he
is trying to strike at you, at least now
admit that you committed a crime in
having appointed him in a high place.

| return to the subject again. This
question should be examined. The Central
Government should order the Central
Intelligence Bureau to examine or through
some othe, agency to examine and find
out from Mr. Mathal the circumstances in
which the letter was written and the
intention wi'n which this letter was
written, the name of the post office at
which the letter was posted in the name of
Miss Padmaja Naidu. All these things
should be gone into. It is a very, very
serious thing. | think Mr. Mathal should
be at least taken care of in this matter.
Charges about Ambassador car or some
such thing are absolutely apart from this
thing. Mr. Rajnarain wants to serve the
public cause. | agree with him. The
charges should be answered. Whether
they are true or false, it will be seen after
hearing the Government answer.

As far as this man is concerned he is in
Delhi behaving in this manner. 1 know
some people in the Congress Party who
are entertaining him.

THE DEPUTY CHAIRMAN: That
will do.

SHRI BHUPESH GUPTA: Some people
in the Congress Party are entertaining
Mr. Mathai. He is in liaison with men in
important p'aces. Do | have to divulge all
these things? (Time bell rings)
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THE DEPUTY CHAIRMAN: That will
do, Mr. Gupta.

SHRI BHUPESH GUPTA: | hope the
Minister wi'l make a statement and clear
up this whole thing. We want to fight an
honest, forthright battle with the
Congress. But w, do not want this
political battle with the Congress Party in
the Government to be tarnished by such
interlopers. That is all that | have to say.

THE DEPUTY CHAIRMAN: Shri-
mati Yashoda Reddy.

SHRIMATI YASHODA REDDY:
Madam Deputy Chairman

THE DEPUTY CHAIRMAN: | hope
you will all be very brief.

SHRIMATI YASHODA REDDY: ... |
thank very much Mr. Bhupesh Gupta for
having welcomed me back. Even though
he called me the "prodigal daughter" of
this House, let me tell him. They say
'East, West, Home is best.' Rajya Sabha
is my home and | have come back to the
home | belonged to.

Madam, today, first of all | did not
want to take part in this Finance Bi'L But
so many things, which have nothing to
do with the subject, especially the
Presidential election and the way in
which the nominees have been discussed,
have been referred to here. But | would
like just to say one or two points to Mr.
Dahyabhai Patel. He said that he
welcomed the e”ctions. Certainly we also
like to welcome elections as much as he
welcomes, rather more than he wants.
When he talked about elections, he
evidently meant that we did not know
ibout elections. He was so e'oquent ibout
traditions. He said that we in ;he
Congress Party did not know how ;0
keep up traditions. | have to :ubmit one
thing to him through you, Hadam. He
referred to the elections )f Mr.
Rajagopalachari and the great *""'Mtions
of Pandit Jawaharlal Nehru his morning.
But let me point out hat the whole Hon- 5
hers with me



3331

and the press and the public wou'd have
noted how when our beloved Chairman
was going away, when the whole House
was giving him felicitations, the
Leader of the Swatantra Party, did not
have a word to  say. Irrespective of the
person who held the Chair and the party
to which the Chairman belonged, the
leader of an Opposition party, in all
grac'iousness, ought to have said,
irrespective of his own convictions, even

Finance

for  convenience, some good words.
And is he the man to talk about
traditions, | would like to ask. | think

we know traditions better than he knows
... (.Interruption.) I do not get as much
time as Mr. Bhupesh Gupta gets ana so
let him not interrupt.  Then,
Madam, he said "Are you not bothered
about Congress reverses and about the
fact that Congressmen defeated
Congressmen?"  Coming from Andhra
Pradesh, I can say that it was the fight
between  the two  Communist parties
trying to beat each other that helped
Congress to  win, more than anything
else.  He also said that my good friend
Mr. Pant in his speech was convassing
for Dr. Zakir Husain. I am sorry that such
an impression was given.  But knowing
as | know Mr. Pant, | am sure he wfl
never do such a thing. Madam, | would
like to say that a person of the personality
and stature of Dr. Zakir Husain does not
need any canvassing, (Interruption.)
Do not interrupt. 1 did  not interrupt
when you were speaking. Mr. Bhupesh
Gupta said "We have been talking
about principles; We told the Congress
Party to have principles." | would "ike
to say here that we would always like to
hear, understand and appreciate the pood
points put forward by the Opposition. If
it was they who fought for some good
principles why should they now go off
from those principles? If  they taught
us something, why not  they themselves
retain  the thing thev taught us?
They say that we have brought
politics into  the Presidential election.
I challenge their contention.  Thev
sav: "To-day the Presidential election is
not a mat-
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ter of personality or a matter of Con-
stitutional propriety; it is a matter of .
politics; it is a question of fight between
Shrimati Indira Gandhi and other political
parties." But | would say that it is the
Opposition parties who are bringing in
politics into the Presidential election

SHRI BHUPESH GUPTA: You have
got your own party candidate .

SHRIMATI YASHODA REDDY:
That is different. But | would say that
certainly we did not bring politics into it.
I am not bringing anybody's name. But
what | would like to tell my hon. friends
is that we did not bring in politics, but it
is they who introduced politics into it and
turned it into a question of politics rather
than a question of Constitutional rights
and so on. Madam, I really wanted to talk
about these two points only—about

tradition, to Mr. Patel and about
principles to Mr. Bhupesh Gupta.

Thank you.

SHRI ABID ALI: Madam Deputy

Chairman, | do not know who is in-
fluenced by Americans and who is
obliging them. That is a matter which
only remains as an allegation by in-
terested parties like the Communists. But
it has been proved and established
beyond doubt that amongst the
Communists, there are people who are
obliged by the Chinese and there are
people who are obliging the Chinese, and
there are people who are fighting to make
the Chinese win and take possession of as
much land that this great country
possesses as they can. And that is why
these people are working as fifth
columnists for the Chinese. They should
be ashamed of their actions. They just try
to create a situation by which they make
people believe that Congressmen are
under the influence of the Americans-But
the Americans have never invaded India.
The Americans are nowhere near India,
But it is these people who are friends of
the Chinese, who are always praying "Let
the Chinese attack India again” so that
they may
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[Shri Abid Ali]:
help them and tell the villagers on the

border "Here are the people who are
coming to give you real liberty" . . .

SHRI BHUPESH GUPTA: Madam
Deputy Chairman, | request you to
adjourn the House. A Member is

guffering from mental dementia and on
humanitarian grounds, let us adjourn for
a few minutes .

THE DEPUTY CHAIRMAN: You
please take your seat

SHRI ABID ALI: The hon. Member
should understand that abuse does not
argue a case. He has been telling how We
are being influenced by Americans and
how we are obliging the Americans. But
I am only making a statement of fact, and
up to this time no Communist denies that
he is a friend of China. This is the factual
position .

SHRI BHUPESH GUPTA: Mr. Nanda
also said that .

SHRI ABID ALI: By saying this, day
does not become night and night does not
become day. It is known to everybody.
Everybody knows that he is a friend of
China which is an enemy of this country .
.~ . (Interruption) I am referring to
Communists.

Now, Madam, politics should not be
brought in so far the Presidential election
is concerned. What happened in 1952 ?
What happened in 1957? How elections
were held in 1962? Our great leader,
Pandit Jawaharlal Nehru, invited Dr.
Sarvapalli Radha. krishnan, who was
never a Congressman, who was never a
friend of the Congress and who was
never kind to the Congress also, to
become the Vice-President and Chairman
of this august Housi. At the tim, of the
last election, h, consulted other political
parties and Dr. Radhakrishnan was
elected. Now, not only are the Opposition
parties bringing pontics in the matter of
the election of the President, but it was a
very unfortunate day for India when they
projected

***Expunged a; ordered by the~
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big name and is so much respected. And
my good friend Mr. Pant pointed out in
his reply how these people manoeuvred it
and without consulting the Congress
Party, without even getting the consent of
the persons whom they were proposing
for the posts of the President and the
Vice-President, they announced their
names in the papers and wanted the
Congress just to follow them. This is
dictatorship to which we are so much
opposed. Certainly we will not follow
these people who want to establish
dictatorship. Before Mr. Chagla was
appointed Ambassador, he was the Chief
Justice of Bombay. He resigned the post.
Then he was offered the post of
Ambassador after many months. How
much shouting was there at that time—
that this Congress Party is influencing
judges by giving them these posts and so
on? Everywhere the Opposition parties
tried to agitate on this issue. Now they
unite themselves and attempt to pollute
the judiciary by offering the Chief Justice
of India the post of the President of India.
It is very unfortunate. The posts of the
Chairman of the Public Service
Commission, the Auditor-General and the
Chief Justice of India and the like should
remain above politics. Everybody accepts
it. Let them remain above politics. These
friends, when some posts were offered to
retired  judges, were  vehemently
denouncing the decision and saying that
no post should be offered to any retired
judge. Now the Chief Justice of the
Supreme Court, although he had decided
to resign, was in office whan the offer was
made by these people. They were once
saying that a judge should not be offered
any post after retirement. Now while he is
working as Chief Justice, they offer him
the Presidentship of India and then tell the
Congress about it. Of course, unanimity in
some other situation would have had
some respect, but the situation in which
all this has happened is very unfortunate
for this country. And now what happens is
that he agrees to contest and in spite of
that*** Where are we going?

Chairs
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SHRI BHUPESH GUPTA: On a point
of order. Now he is discussing the
conduct of a judge. The judgment was
delivered yesterday.

SHRI ARJUN ARORA (Uttar Pra-
desh); * > *

SHRI BHUPESH GUPTA: The con-
duct of a judge he is discussing,

SHRI ABID ALL- . ..

SHRI BHUPESH GUPTA; | very
much appreciate your speech because it
reminds me of so many other things. The
judgment was delivered yesterday when
he was till a judge. The case had been
heard.

SHRI ARJUN ARORA: * » *

THE DEPUTY CHAIRMAN: All this
will be expunged. | am listening to him. |
do not see why you should go on
levelling those charges. | think this will
have to be expunged.

SHRI ABID ALL: Of course, Mr.
Subba Rao has~lost nothing because after
a few days he is retiring and so he has
made no sacrifice. | would request the
Opposition parties kindly, in the name of
the requirements of the judiciary, its
status, its independence and the need for
a democratic set-up, to reconsider their
decision. In the light of What my friend
has said some time back, so far as our
retiring Chairman is concerned, you
should accept him and at the same time
do justice to the gentleman who deserves
it in the words which you all uttered this
morning. Be honest to your words and (a)
pledge your support and ensure his
unanimous election and (b) in the name
of the requirements of an independent
judiciary in this country, kindly reverse
your decision and tell Mr. Rao that the
Chief Justice of India should remain
always independent and no party, at any
time, should give him bribe or attempt to
influence him by any method and tell him
that there should be no more of this and
he should not allow anyone to exploit the
situation as is being done. We

***Expunged as ordered by the Chair.
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will not do. Of course, there was some
possibility of adjustment but the friends
in the Opposition are responsible for
what is happening and it will be known
in the course of time to th, public also
and the bad part they have played will
ever remain a black mark for them.

s AACEN : ATHAET |

THE DEPUTY CHAIRMAN: | will
give everybody a chance but this is the
Third Reading and | am leaving it to the
good sense of the Members.

STt TR 2 1% § da% € ¥
q oifer =t o & wfaaw
HMET |
THE DEPUTY CHAIRMAN: This is

the Third Reading. You should say
relevant things.

A TAACEAN: {H AFAE § qH
SATET &R AT G FifF T ST A
SATETTT WO ST § AL ATdl B A
frar § | w37 &<H § qg T ArEaT
g ‘g grde W 1 g T
qr \—

"When the Finance Minister,
Sachindra Chaudhuri, advised Indira to
use a small Government car in the
interests of economy, she promptly had
a new Hindustan car bought at
Government expense exclusively for
her trips to Parliament House (to
impress MPs) and retain the newly
imported provocative air-conditioned

American luxury car for her other
travels."

T AT AU F AT F 95T T T Hg
AT A 0| T FT AT FEA FT ARG
FaET ¥ ari% FaT § I OF e
ary &1 o7 fFw aoaar ¥ 2 swEt
¥ g % T ae wAT wigT g1 @ E—
g o g & ards F8a | 7
& =rgan qr fw @ gFH saT T &
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[#ft T frar ¢ AT A AIEAEIFE R
e FoaT ot T G S R g | R A WEw W€, ward g A e
ar i st AT : # ddr w7 wwar g Wit 3F=T A g

iy W mr AT FT TeiwT Bt 929 7 frar fF

‘yrEvelt @i fr fasenr oo —
Yo dto §o | T 77 weaTT fagan
R #t wrEvdr g & 1 fager @
fama arge f2d o, giw arde W
QT A W W F F1 ghiHe
W, 597 § STHT AT FoUT o T A
fazar &7 #fi¥te Gzl & fadr fawet &9
W Uiz FET O WE WA gMT
wifedr a7 | (Interruption)  ZTH1
T T RTT T Sff FHO T T
ar )

SATIT {9 A qIAAAT 91T AR T
&Y qurt, galad au-an ami 4 71T
HIAT AEAT § | O T guTe A
o7 7 FF—uaT T F W qw T
& avgen g f e i gomat Ao
F1 35 97 | Sfvagsy 1 qv AT ?
W FIE AT &, &1 %47 & 1L, WX
T I T 7 77 5 qw 9 g afew
qF AT AHE T | H-AAL A G
freft &1 famr o w0 wwar & A
srRaT faft &1 ardw o O T
Frmidrgraedr & fmwdn g
@ g we ardEr ¥ ofiwer gfaa
AgE Wt T oy ¥ oF faiet gw oA
RAT T w2, @ ol g e A
W a1 § g fai o ardw
¥ AEA 70 g1, F e faraare g
# wiad T, S AT T 34T T
% & o o ot o v d 7 W TwA A
W E | oot § HTT oA H
ferar @—fomi ey & ard oy 7
faavor fear—fa asrar oft 719 g2t W
ot o et g e | 3T awg agt
T 9T, WIT at 97 9% wegw gan fw
ggq %W fvar, wffr § gz oaw
st fog @1 § 1 ood & # Qg

aa afems weie 2 fon B o g
awre qrg aequfae faezs & Feard
s1g sy amer & faet & 0 few
T foar & (6 og aw { qfeg ot &
qrey g1, g arr & o fen we
78 a7 1 Gfew S FT wwize F |
w3 4, ffeq & wwise § w2 91 708
Tt 74 4T |

SHRIMATI LALITHA (RAJAGO-
PALAN) (Madras): This matter
was raised by Shri Rajnarain pre-
viously and the Chair has given a
ruling in regard to this and the Chair
hag also taken his leiter and the very
fact that Dr. Padmaja Naidu did not
receive any such letter has been con-
firmed any such letter has been con-

firmed and he informed the House
about this,

THE DEPUTY CHAIRMAN: You
know sbout it and you make a note
of it.

ot AW ¢ A 9T 499 o)

F w20 faae gar 1 55 $AF S
waera adi o asw a6 Fe7 famr
ar AET | FATT HH QA A AT §a

FATT AATHT ATEA F T AT FZ THoHTo

wqrE 7 7 faur f 7z garr T &

U 040 Hlo AAE AFHAT §

(Interruption)

THE DEPUTY CHAIRMAN: Mr.
Rajnarain, you have nothing else on
the Third Reading.

ot ST ¢ AL RET 2
HIAT F A4 A1 A q74r 1 gAY
# g0 1A Wd 43 @ T ) g
fgrerdl ¥ A@R &7 qgad & &
BN 4l A uTq |
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FegAmata : At & fag & i 77
@, zafagg s a ad

St TOHATCAN : qIAAMAT, T4T 9%
wim am 7 20 fime fad, 34t 9%
Fo Hre A q 10 fiyrz 7=t 47

SHRI M. M. DHARIA (Maharashtra ): On
a point of order. My point of order is, | would
like to draw your attention to Rule 240 which
says:

"The Chairman, after having called the
attention of the Council to the conduct of a
member who persists in irrelevance or in
tedious repetition either of his own
arguments or of the arguments used by
other members in debate, may direct him to
discontinue his speech.”

I believe in this House we have been listening
to this repeated argument o* Mr. Rajnarain
over the letter of Mr. Mathai on several
occasions. It is not only repetition but it is a
tedious repetition and under these circumstan-
ces | request you to stop Mr. Rajnarain from
repeating his arguments. It is against the
Rules and the Code of Conduct and
Procedure.

-~

yrwmfa ¢ Ziw 3, foite ad
FCI Tl |

st Ty 2§ omwmE afer
wiadta fag gy aifer 51 39 Qg
g s oo e gT & HI AT 93
faar 1+ & 5z 39 w7 fedlz 78 57
w F F 4T Fo W w7 w7 T
wEi ¥y TIamaTI 2w
ST G T T AT TR T B 4T
WIS I g
gifear wag &1 wfam faqa qr
I have goi every right to say this at
this time.

SHRI M. M. DHARIA: But not to
repeat the same thing.

SHRI RAINARAIN: | am not repeating.

SHRI M. M DHARIA: You have been
repeating and, Madam, we shall not allow it.

THE DEPUTY CHAIRMAN: Be
reasonable, Mr. Rajnarain. You have raised
this subject In and out during the session. It
does not add to its weight by your repeating it.
I have also known the ruling given by the
Chairman on this. You must know as a good
parliamentarian how far to go and when to
stop. You can-speak otherwise than on this.

st qeraAw : fFege adr 9
@Y &, wrowr Fgar ¥ fasp T agy A
g w7 ¥ ag =wgar g 5 & o 9wl
¥g a1 gaL A o @ w0 &
qYAT AT F F9 74 Fg @0, T
Feuifaa @< 41 7 &1 WA 0§
o1 fory 0 & st 99t 41 swE are
¥ o awd 2 wrg

79 28 a1a § 5% T A AT
a1 %3 da1 g fir og od) £ fr ag %
gfeamad ©t v wma g A
Qo Hlo AAME & aTa #r & #ar

-

fafgdasr #98Y § st 9@ 7§ amw

T T § T A T R
fad qw darcer . .

aak Wik fag  dw@wd
(95T ): Ag AT AT F |

S TEAR@Y : Ag q@T AT T@r
-Q‘r‘ | wia+rg This is a new thing

THE DEPUTY CHAIRMAN: | appeal to
the hon. Member; when the Chairman has
given a ruling on this, about the letter that he
has read, his consultation with the person
concerned, and he has said that this is a closed
matter. | do not know how you can go on with
it.
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SHRI RAIJNARAIN: Others have said
it already in the House.

THE DEPUTY CHAIRMAN: Others
may have said it, but why should you
repeat it?

S CRAATOAN : {YST BT

e w30 4, foad ww w1 ww
Mg fafeeze sraarS § s a9

FgA faar s WY foast 7 @i wweat

T Fg famr ovar

THE DEPUTY CHAIRMAN: I was
not here for the whole of Mr. Bhupesh
Gupta’s speech. 1 do not think he
went to this length—I am not quile
sure, But what is the use of your re-
peating and repeating and repeating
it? Have you nothing new to say?
Madam. enferd F Siow 1o AT 9TEAT

. - T

g, fr% o g w197 § T TR

g f o1 gt o< =i AT g Agw
Wl F FET F HCAC B A AE

ARIE FTH TRV E, F 97 o § fAde
F®M0 i wre gt AT IRU qgE
W 3 FR G qH ATEE AREIT T
faq @t fe o #7< 93 A A 7 a@y
& amd, gt art qqaq fEogan
fer s foer ®f feaar

=t Two Two WIRE@Y : WIF T A1gE
o HIET |

st TeTEW: AT ST 6 A
&1 ET FHF KT F7 TA1E, AT A FAT
agl T far a1 ¥4 qEmer 8
G132 WIH ALY, GTRZ HIH HIST |

Wt Qo Qo WAy : AFY, 9T U
%2 WME WET | w0 GWTT $9
gt & 1 aweroaer v # &1 aerm
M, FW Az AAIAT AE WET |

I have a point of order and that point
of order is that these arguments

[RAJYA SABHA]
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against Shrimati Indira Gandhi, our
Prime Minister, have been stated by
Mr. Rajnarain not on one occasion bul
on several occasions. He sghould be
stopped and, Madam, you should nol
allow him to speak that way.

SHRI RAJNARAIN: Who are you?
You have no right. 1 will say what-
ever I like, you will see. You doa't
stop me, but if you stop me in this
way, you will be treated in ihat way.

THE DEPUTY CHAIRMAN: Please
say something new.

ot TEATCAW : FT SAET HAdd
7z & fr FaT o9 & Fr 5 fed ana
9% QIOF ® a1 wvaAE o 5 fF
B9 A AF | WA g4 S T 5w T
g ang AFATy FAT A A T4 HAT
#1 A 7 awre 4 gafaa & aadw
qdt 1 1 4 g€ awrd & A ¥ AW
wWEl wAataw wg g A @
191 H1 TG g @ g | afaragg |/
oF X W ®12 FT (@, 57 faan af@t
q1A wHT, 99 T3 4G far ) F N
ifgngr vgfa S 3, 3% @
7 Aran e it v g Faar awd &
FAT AT E |

SHRI M. M. DHARIA: Madam,

Mr. Rajnarain is not following the
rules in spite of .

SHRI RAJNARAIN: I am following
every decent parliamentary proce-
dure,

st wfag wet : wadr T @

=it T : ST 8 & i aw
FT TETAT . . .

ITEANTA: 74T D AqET )

St TWATE: T WA 93 a1
9T W AT | AT Fo Yo war A Flya

-

15 foqe % agi o< afasz Fare o
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g ¥ & 4T a3 F @g A g
f e =7 Fo Flo oo a1 7Y wEA ¥
wr§ warfag azer 2re Aifpe 737%
forar wa 30T ¥ et qr4T § 47 I5% g%
Fr§ o Ad 3 1 & =g § fF a7
FTT GET A K137 mar & 2o AfHT
FAT w0 AT FTT T & Apy A fod
wATlan w1, wAAHT F@r B I
ara 78 & 1 A Fo dro g AT Y &
FgaT § ATIZ IAF0 qATT FHIT AT
arfaai & 4fF ag widT ot § § ga9)
% qzowad T §ogw Il faw &
qzeAd &7 8 W7 faT gyaEy #9
awy £ & oag fe g7 quds o
arar & w7 fr 38 a7 ol w1 917 77
gare wrq A3, wfgq ow a5 5
qieat A IAFTT @ § gAAr T@ar
wifed | gaaT a9 &% faang zum
AW T & FF I% AT H FTFFTAT
&1 £3 AT T FaT 4ar GG |
T F AT 0T T F27 41 3afaw & A
TATT T @13 WIAT AT & g0 qwE T
& qaw qa &1 ¥ s g Jr

wdmr faddt o 93 q@
wiforwr &1 wwa & wrq wfwwr #
fe wenfas &1 qam wawfwfa
g 1 91 9 w29 8 fv fac
e 7 741 w1 ag aifafzen @7 @ )
# 7 w1 fwar ) gwre aga & Trat
¥ wgr R quer wwos Foara @
arn aifgy 4 fFag ww @l &
ar & g el fr Al wWH o
W @1 9E T Ay 0F THE
S AW T g o far & wwaw
§ T SR | gag wod A o
ST &1 fqar Wi da saw
qF FAT AT 9 AW FHA IAG ATAAIT
%1 WX gwa vAq ¥ fv oww Tw
gag sfa T orEf 9 &7 § g gad qar
440 RS—5.
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g gt fafre off oa & a8 &
wfad gw @ ¥ fade s oy §
f& wa ot Wiy ag F=w 5 Fomdy
f& wradfam v o wegfa &1 g
gdmewfa & g w1 IFIE  dfrar
wars # fZaT : Impossible it can-
not be done at this stage, SR
TEl AE WANWE R, WA wEr
grfl, 42 TW WWg TEY A1 g% |
far gwv foger foor fe wig 3o
foaas aammE a7 wc genfafae wer
woAT fevmmrdr & faer 1 g W
fir grofafaer wez #1 fawrg 1 afae
™ yfafaw, gx o wafer @
13 Frir@aw aifwaw g afe s
Wt g v 5 ofemied 9@
& #57 @t v ol w2 0y
57 # &AaT gY T, WA § §9 FT A4
TFGT | 98 9 AW F wATA HT AT
a1 gwA qurw el &t oFar faar fw
Frs #1 fovgwy a8 & 1 gw @t &
I AW ST W AT FT oA fadndt
gy wgd 9 fx afwdz w1 T7 W%
aefa & &1 9w . . .

F@R AR fog dagend

WITHFT GATT FT § |

st T & 3 w1 g, g
difsa, aaogy 7@t | § 77 F 9
dr7w & gar § fodt & v % Praan
&1 § | 2% WA qarE o9 W@ )
AT &o Hre g7 faw oy ¥ AW §
foe o7 % ga% ftaw w1 savar fgean
=T guT & Foerdt oo 9 € 99 uww
# wiwg 9w g W@ gE Iawy
o T | WA F 20 faw 0@gH W w7
aar qr f& Nad g fag of @
atg & AW § 9O g FT F WA
& wrs FaraAT F AEE g fF owm
Fiag el wo wifFz g&T #1 wida
qiét F1 FET FAT FT qAT AT
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[#ft wrstTeTamr]

& ar A% =mo wfET ghT IX wHrE
FrH AT AR A A g e g fw
=Mo arfae gi gae whrde @ arfd |
& s ETS F 99 Fgwr wgar § fw
FHA & AT A T Fafeww ¥
7% 76 RSO AW UF ALY FAW
F@ &, 0T 0F qrCF 1 forwre fmar
W Y@l g Ay o Ay arew fafrer
gfa it wt wrew fafaee
gt 9 & 3z W § fr o wfwe
gav fam fam ari@ st fewr wmars
g grnt o gfea it g2 1wy
fer wrwe @ A wfar st oam
arm ¢ feere wfsw géw wfese &f
oY st gfaa andr gy fafrees
| I S8 Fag AT & o
Y T & R FTOAT TET AT ST G
W A AE AT | EW FAEEr & sy
g aar @ e . - .

off Sherwr Al TF " ETET
q@TT 7

off TEATTAY BN &, ZW wenr
N F1 29 q9 | 9% T8 9 & forw
1948 ¥ T ST FT ZAT & ATF FHA
# fw v e som & www g
e fear s7 wimw ww @
| T, THE UF 9 &1 w §
or T | WAT 1948 ¥ WITRT arg
g owE atmam owmfe § fraw
aar & TEw ffar a1 W
qref BrEr | 39 A6 A AT AT q7
WIS 7% &q A FT T AL F ow
Ty g | wfEw oF e ¥ gt gx
TEAT AEATE 0 A9 | EE F oA
" & 9 A ST AT Aieare
71 frara wamm B 21 ar =% W
T FL | A A Fgar & ufee
Haar &7 ot wieq & | TR AHT e
A T E AT | WA BW IW AT 97
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orr wed £ fr ourw wRde Tz
A &, AT FAX T AR GAT A

qF

mifeqi & wmg dzifes wadr 3w
e g oF  fafrey s
AT, sa< 92w # ow fafaag s
Farat g foed st wfemt, seafaee
qrEf, arafeer o, sw o@w ordf &
IFA At A Tz w1 e
fear §—zud awraate ST, IEA
THAT AT I FHGE WO, I
adidt fadahy, sad dvvdr a2t @3 ar
TAH & T9 0 fAwer ?

§ WA 2F T MT wGA G
fr weqfaes a2, a1 sAEw #Y 9
W qrafas o, =T & fed
#1 fagra® ardf Brewe I A da
F F9T AT W FRATH ywwe w07
qist 99%7 [agras 29 § s99 F
afafaa fav a4 & foge & 79
gT At Wiy £, 3% fAgtaT 7 &
AT Rt FET AT arAwEr W fv
AT FI 737 T 7@ 2 AT T81 R FAAT
ITF T F T 7 3 qg1 Y 777 A
T 9T T3 TE § A wRAE q AT
% fatva 7 A oy 7, qu f8% srae
wHA A "I &7 fagaT w79
gy (Time bell rings) qig fygr o
gare S aom fag @ s &
TAT ZET AR 2 AT AU HQ@Q
fag &1 @mm 29T 2 #ifs w197 ¥
T AT A F | TA WA THAT
FAAT FIAT ) WAL WIF 4T Fo #Wro
7 FRT F "qAT FEHT A0y am
T 9T FA FAR AT, AR IAH
AT F4T Wifw TAR a7 FIq qA
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% | BT sarfas 39 w29 &1 |0
FET | WAL FAT TG 7L ZY
FRH = 1 faw ag a=fon
goAT M2 # fauen @dr & 96 a
TOHTT HT TAL F =9 F1 a A
# @ ot 97 faoweir & az
gt &1 g=ar froar | gafar andr
ara 2 % wrar gardr @2 o wnfwz
797 & fod adf &, o wnfww gdw
¥ fardr gy goaa & 1 2o afT gda
% afq A7 "uAT 91T FT fwarqn,
qA AT T AT qrET q3foa
AT a5 faarf 3@ aw faaa @
AN AT ART F A IT 9 HIGT
gafoa frar 1 gar<r &g w9 #y
fegZz<for & & , gardr a@erd widw
FTATHCTE | TAT T TMe FrfFT
gd7 & @dg # qad gy w7 faar
qr fx fagra & far frg & fago@i
&1 fawiz azfer w3aT gua dar #
zo wfwT 349 F faa wme w1 w2
T FT A T@F FU HAT B
frer & e adr @qsF ey
T AT UF g7 & | 3T fodr sk wr
qqq w4 & fr g w1 frow &
fadr Y 15 W FT9 Z0T IAX TAOF
T | A FI OF °W § | uiq g
g &1 g faear fasar w3 &7 @
& i FIRT FT 9ITG1, WA T w1 et
0 QT & a9 qfF &g g A, . .

ot sftewr  awit : aTg dF A
Tz H w127 | (Interruptions) 97 5
Ry 9TEt agTE e et §

off TAAATTOAD ;. HIFTT R |
TA WeRl % g K oqA: swiOd Ffer
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SHRI NIREN GHOSH: Madam
Deputy Chairman, I will take just a few
minutes only. You know | am always
brief and | do not repeat the same point
many times. | am however, compelled to
speak now, though | had no desire to
speak at the third-reading stage of this
Bill. First of all | find that Shri Abid Ali
Is fond of making slanderous
accusations, fabrications and figments of
his imagination. Nobody takes him
seriously. They have been repudiated
hundreds of times and so | do not want to
do it again now. | do not reply him.

Secondly, | say that the Congress has
been stating and the hon. Minister has
been saying now that by announcing our
candidates we tried to dictate to the
Congress in the matter of the Presidential
and Vice-Presidential elections.

SHRI K.C. PANT: | did not say that.

SHRI NIREN GHOSH: It was said
that we should not have announced the
names but should have gone to them for
consultations.

SHRI K. C. PANT: | did not say it.

SHRI NIREN GHOSH: It was not any
dictation.

SHRI ABID ALI; Yes, for consulta-
tion. | said it.

SHRI NIREN GHOSH: It was not any
dictation. It was suggestion to the ruling
party. They could have fixed.

SHRI ABID ALI: Through the news-
paper columns?

SHRI NIREN GHOSH: They could
have fixed upon two names and you
could have fixed upon two names and by
consultations some sort of decision
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arrived at. | repeat and | accuse the
Congress that  ihey did not want any
solution.  They are hedged in and there

are divisions and dissensions in the
Congress. The Prime Minister was for a
solution, but  Shri Kamaraj and Shri S.
K. Patil  and others turned it down. |
say they did have information. Was it
not known to them that the Opposition
was for having Dr. Zakir Husain as
President and Shri Subba Rao as Vice-
President and there could be a
compromise? It has been referred to
categorically and it was known to them.
I ask: Is it not a fact that they had
known? Let them give a straight
reply to that. Are they prepared to say
that? Na, they are heading to a straight
contest and they want to put the blame
on us. | say that the responsibility lies
squarely on their shoulders. They talk of
principles. Let not the Congress party
refer to principles after having made
Judges Governors and the  executives
trying to influence the judiciary in a
variety of ways.

SHRI ABID ALI: After retirement.

SHRI NIREN GHOSH: | put it on re-
cord that 1 am all praise for the Chief
Justice for having the boldness and the
courage to flout the fiat of the Execu-
tive, the Central Cabinet. Knowing full
well that they are against him he has
had the courage to stand up and to
decide ultimately that he will contest.
That is an instance of courage of the
judiciary and that should be recorded. |
still say that if they are for compromise
it is there. If the Prime Minister asked
for it it can be done even at the eleventh
hour. Otherwise the whole
responsibility for this Presidential and
Vice-Presidential contests lies on the
Government and by their arrogance

they are leading the country to a
situation they know not what. Let them
beware of that.

The last point that | want to touch
upon is this. Madam, | take this occasion
to say that some official of the Education
Ministry worte a book called "Indira
Priya Darshani”. Heis
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still an officer there. This matter was
referred to in this House.  The Minister
of Education assured us that they had
taken note of it. | am informed that
some proceedings were brought against
this officer because he wrote political
articles in that book and it is not right for
an officer of the Government to do that.
An assurance  was given on the floor of
the House, as | said, that it would be
taken note of. I understand that
proceedings were instituted, but somehow,
by some hidden way—I do not know
how—those proceedings have been hushed
up. He is entertaining sixty  Members of
Parliament at dinner.  So | take this op-
portunity to raise this matter.  In the case
of such an officer though they had
instituted proceedings, those proceedings
were quashed and they have allowed him
to continue in service. This is corruption
incarnate. | tell them, "Please do not do
it". This fellow, by praising Shrimati
Indira  Gandhi, the Prime Minister, is
trying to worm himself into favour and to
improve his position. That sort of a thing
should not be allowed. Political writings
by such persons should not be allowed. It
should be prevented.  If you do not do
anything about it then we will be
compelled to refer to this matter again and
again in this House, let me tell you that.
With these ,ords, Madam, | conclude.

SHRI K. C. PANT: Madam Deputy
Chairman, this debate has moved further
and further away from financial matters
and in the third reading there was no
reference at all to financial matters.

SHRI P. K. KUMARAN (Andhra
Pradesh): Current affairs.

SHRI RAJNARAIN: There was re-
ference to the Birla empire, that is a
financial subject.

SHRI K. C. PANT: | shall neverthe-
less try to briefly touch on some of the
points that have raised.

Firstly, Madam, | should like to in-
from Shri Dahyabhai Patel—I am sorry
he is not here—that the Deputy
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Prime Minister was very keen to be
present here during this debate. In fact,
he was to have replied to this debate but
the Chief Ministers' Conference is
meeting since yesterday, particularly to
discuss financial matters, economic
matters, and therefore it became
impossible for him to come away. In fact
I went to him at the Conference but he
was unable to com, away as the
Conference was in progress. He wanted
me to convey to the House his regret for
his inability to come here.

Finance

Then Shri Bhupesh Gupta referred to
the Bird & Co. case. | have already told
him earlier that the Government is
looking into this matter; the Law
Ministry is looking into it. So | can not
touch on any particular aspect of the case
at this stage and give him any answer
relating to any particular aspect of the
case.

Shri Bhupesh Gupta and some other
friends referred to the fact that |
appeared to be canvassing for Dr. Zakir
Husain. | only stated some plain simple
facts. |1 would not have touched on this
subject and it was farthest from my mind
to touch upon it but yesterday Shri
Bhupesh Gupta devoted , good part of
his speech to this and Rajnarainji also
referred to it. So in fairness to them, in
fairness to the record, it was my duty to
put forward the facts as | saw them ind
that it all 1 attempted to do. | am sorry if
it made some friends uncomfortable but
that was not my intention at all.

Shri Bhupesh Gupta referred to the
fact that this whole contest was a
political contest. Now that really is the
heart of th, matter and that has been our
point. Mr. Bhupesh Gupta said, "You
have shifted it to the political plane by a
one-party decision in this manner.'

SHRI BHUPESH GUPTA: | did not
say that.

SHRI K. C. PANT: | think you said it
is a political contest.

SHRI BHUPESH GUPTA: | qid you
have made it a political contest
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and 1 said, let us tak. it, because we have
nothing against Dr. Zakir Husain as such.

SHRI K. C. PANT: I have not said that
you said anything against Dr. Zakir
Husain. You said it was a political
contest. You said it had gone on to the
political plane and you were gracious
enough to suggest that that would be
taken in a sportsmanlike manner. | only
refer specially to your remark when you
said that it had gone to the political plane.
Our whole point is to question whether it
is proper to drag in an active Chief
Justice as a group candidate in a political
election and make him an object of public
controversy. It is because it is a political
election that the dragging of the Chief
Justice whom we all respect and for
whom we have ithe highest regard
becomes objectionable. This has been the
gravamen of our objection in this
particular matter and it is because of our
regard, in spite of the jibes that we have
heard here, for the separation of the judi-
ciary from th, Executive that we a”
particularly concerned about this de-
velopment and | hope that Shri Bhupesh
Gupta and other friends will have the
fairness to see that this objection is not
very lighthearted and | could see that Shri
Bhupesh Gupta, the honest man that he
is, when he spoke reflected a troubled
conscience. He said, 'it is now a double
traffic in sin. In the past you alone had
been sinning but now we are also sinning;
so what is the harm?'

SHRI BHUPESH GUPTA: | said that
you should not say such things because
you made Mr. Debabrata Mookerjee a
Judge after he was defeated in the election.
There it wa3 from politics to the Bench
and now it | is from the Bench to politics.

SHRI K. C. PANT: Yes; you said it is
double traffic in sin. I respect you for this
that you were honest enough to admit
that the induction of a high judicial
personage into the political election is not
something that is going to do good to this
country. The fact
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[Shri K. C. Pant.J that you have felt it
in your heart, even though you may not
have expressed it, is something which 1
respect and that is what .1 wanted to ex-
press here.

ot TAACEN : FiEE Iz 0w
fasz Grar &,  zafay  wifeeagmm
WA 4T &1 agi faq |
SHRI K. C. PANT: Now, Madam, | do
not want to go into the quarrel between

Shri Bhupesh Gupta and Shri Rajnarain
on that letter .

SHRI BHUPESH GUPTA: No quarrel;
the quarrel is wi*.h you.

SHRI K. C. PANT: ... of Mr. Mathai
about Mr. Mathai's character. | am sure
that the two most formidable Opposition
members of thii House can certainly
agree among themselves. But when one
senior Opposition member himself has
doubts about the person who is writing a
letter to another Opposition member the
least that . . .

St TAREEW AW T ATEE
WiE Wi | AW AqTEE HIH HIET
72 & e moq A ow asr aaer
g fe o a7 # A 31 WAL A
sqEr F9T A @1 9 ag F Argar g
T OA4TE WO w1 TAHE  &q & (9%
Iq A5T H ¥@r ar  wwar | gafag
W4TE AT &, AT ATAT &, TH I A
o491 4 3, ®ar§ T o1 ;=< fmar
A1 IA% AL H A AraA §, FEw!

AT WIT AGST  wF S0F & AT
& amgar g e gawr Gifasr saET
H g9 ST

SHRI K. C. PANT: | wish from the
bottom of my heart that Shri Rajnarain
had not exposed Mr. Mathai to this kind
of speech that Shri Bhupesh Gupta felt
compelled to deliver on him. | do realise
it is very unfair to Shri Mathai and | hope
that at least from this point of view in
future Shri Rajnarain will not refer either
to Mr. Mathai or his letter.
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SHR] K. C. PANT: Madam Deputy
Chairman I was merely saying thal
when two distinguished hon. Members
of the opposition differed on their

assessment of the accuracy of a piece
of information

SHRI BHUPESH GUPTA: No, no.
Don't distort. 1 confined myself to Mr.
Mathai. | advocated the Government
should enquire in*o Mr. Mathai's
conduct in this matter, in the black-
mailing tactics which he is using . .
(Interruptions.)

SHRI K. C. PANT: | was trying in
defence to the wishes of Shri Rajnarain
not to repeat the nouns which Shri
Bhupesh Gupta used. He said black-
mailer, he said gangster. | did not want
to repeat them. That is why | was
politely trying to say that he was
questioning the veracity of the infor-
mation, he was questioning the accuracy
of the information.

(Interruptions.) THE DEPUTY
CHAIRMAN: Order, order.

SHRI K. C. PANT; | was merely
making the point whether it would no' be
proper in case two distinguished leaders
of the Opposition differed in a matter lik
this that the Information be verified
before it is placed before the House?
And that is the point | am driving at.
How far Is it fair to this House, how far
is it fair to the person against whom
these charges are made, how far is it fair
to the public life of this country that
charges which have not been verified are
made on the floor of the House? They
then go out in the public, Madam, even if
with the best to intentions they have
made these charges in order to purify
public life, they only succeed .

st AT qrAAET, Al
T ggq wre  Afew w\wvEd fEar
fip 37 s & aT¢ W 99W AT ST
Z, @i are sav famr fFogs 0w
waTa 23 & far  wam WA qarw
7@t #1 1 tried my best.
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SHRI K. C. PANT; Yes. | am merely
saying when one Opposition leader so
seriously questions the source of that
information, in all sincerity, with
vehemence, with eloquence, is it not
proper for the other Opposition leader at
least to take cognisance of that and
verify the information before he brings it
forward on the floor of the House?

(Interruptions)

I think I am trying to make a very
serious point here because for the last so
many months this has been going on and
this has to some extent sullied the public
atmosphere in the country Now, my only
request is that according to the rules of
the House, according to the dictates of
propriety any charge that is made here
should first be verified. It should not be
aired on the basis of unverified
information. That is the limited point that
I want to make.

Y TARAATCA ¢ AYCAT ¢ F O
AT FLT I AT AZ FF 9T 8 5 ALK
AT 1 Far FIE IGO0 T AFAT 8
f g e ¥ zad samar TOGrE A
e fpmaar @ 7
THE DEPUTY CHAIRMAN: Order,
order. The Minister is speaking.

SHRI K. C. PANT: He need not get
agitated ft is not whether Mr. Mathai did
or did not write the letter, but whether
the facts which he has said in the lette,
are accurate or not. Otherwise, it is not
fair. That is my submission.

St AT T wE A

AT HEIAT AAT

SHRI K. C. PANT: | feel that these
changes should be examined very
thoroughly before they are aired in the
public. That is my limited submission. It
was asked whether Mr. Mathai received
any pension. | just checked it up. He
does not receive any pension.
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Then, |1 do not want to go into the
other facts. Rajnarainji spoke about the
Ambassador car. My information is that
the Prime Minister did not purchase an
Ambassador car for herself. That is my
information. | gave it to him. | also gave
some other information which shows that
at least some of the information on the
land and so on is incorrect. It is utterly
baseless. | have already said that. Now,
Madam, | would like .

St CHATCAW : Al IHE[ FEE
FLal o HI> 7o)

SHRI K. C. PANT: | would like to end
on a happy note. So far as Rajnarainji is
concerned, he was kind enough again to
make a personal reference to me. He has
affection for m, and he based it on the
hope that | would cross the floor. He has
often said one should acquire the ca-
pacity to dream. My only hope is that |
can retain his affection and he can retain
his dream.

Shri Niren Ghosh referred to the fact that
there was division between the Congress
President and the PM on this issue. As far
as | am aware the Communist Party has
never felt shy of taking advantage of any
divisions in the Congress ranks. They have
always played upon these divisions and
they have done their best to accentuate
those divisions. Now, we suddenly find
their deep concern for the divisions in the
Congress Party. | would like to ask Mr.
Niren Ghosh whether, if he really felt so—
he has said it and Shri Bhupesh Gupta has
said it—that the Prime Minister was very
reasonable, was very sympathetic, was
very flexible, why i it that these names
were given to the press before our friends
took them to the Prime Minister? They
concede that she was reasonable and
flexible. Can they explain this? Why is it
that they chose to go to the press rather
than to the Prime Minister? They said that
she was in a reasonable frame of mind.
Then why was it | done?
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SHRI BHUPESH GUPTA: Assuming
that we had done something, even after
that we had said that we were ready for a
consensus and discussion, but look at
what they had done yesterday. Yesterday
you announced the two names. After that
you are still saying these things.

SHRI K. C. PANT: This is not a game
of chess, nor is it a question of
bargaining. It is a serious matter
concerning the highest office in the
country. If the approach of Shri Bhupesh
Gupta is still to find a solution, he should
agree to it. His friend, Shri Niren Ghosh
gave a solution. He told us this morning
that they have no objection to Zakir
Sahib being the President. H, has still no
objection. That is what he said. They
were prepared to accept Dr. Zakir
Husain.

SHRI NIREN GHOSH: Shri Subba
Rao as Vice-President. | say as a
compromise formula have Dr. Zakir
Husain as President and Mr. Subba Rao
as Vice-President. Are you prepared to
accept that?

SHRI K. C. PANT: Now, the cat is out
of the bag. They have no objection
whatever to Zakir Sahib according to
this.

SHTI BHUPESH GUPTA: This is
distortion. This is not fair. First of all, we
have no proposal. There was something
floating in the air.

SHRI K. C. PANT: | am not yielding
now. They want to bargain for the Vice-
Presidentship. Can anything be worse
than this?

SHRI NIREN GHOSH: Who is bar-
gaining?

(Interruptions)

SHRI BHUPESH GUPTA: Madam
Deputy Chairman, we should not be
misunderstood at least. None of us made
such proposals. Something was floating
in the air. Being reasonable men we were
responding to it, for finding an inkling of
a solution. Hence we are tesponding to it
in a particular manner, quite apart from
the

[ RAJYA SABHA]
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question whether our people have de-
cided to come in or not.
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SHRI K. C. PANT: Apart from the
other factors, is it dignified to suggest
that the Chief Justice, who has been
persuaded by them to become a
candidate for Presidentship, should now,
unde, a bargain, become the Vice-
President?

SHRI BHUPESH GUPTA: That is the
reason you object. The Chief Justice
should not become anything but the
President.

SHRI K. C. PANT: We are holding
him in high respect and it is amazing that
he should be made the subject of this kind
of horse trading. (Interruption). | can
understand the discomfort of the friends
opposite. If | were in their place | would
have felt very uncomfortable. But if they
still take a large view of this question,
even now it is not too late and | would
appeal to them to take a larger view of
this question. Even at this late stage he
should do the right thing and support Dr.
Zakir Husain, who is the natural
candidate tor the post of President.

THE DEPUTY CHAIRMAN: The
question is:

"That the Bill be returned." The
motion was adopted.

STATEMENT RE. CONCLUSIONS
REACHED AT THE CONFERENCE
OF CHIEF MINISTERS OF STATES

HELD IN NEW DELHI ON THE
8TH AND 9TH APRIL, 1967.
THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGIIVAN
RAM): Madam, the Chief Ministers of
all the States met in a conference



